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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

OA NO. 622/2024

IN THE MATTER OF:

VARUN GULATI ..APPLICANT

VERSUS

STATE OF HARYANA & ORS. ..RESPONDENTS

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON

BEHALF OF RESPONDENT NO. 101, M/S VALUE FOODS

MOST RESPECTFULLY SHOWETH:

l.

That the present objections are being filed on behalf of M/s Value
Foods, the Respondent No. 101, in compliance with the direction
dated 27.02.2025 passed by this Hon’ble Tribunal, wherein the
recently added industries in the Barhi Industrial Area matter were
directed to file their objections to the Joint Committee Report dated
03.01.2025.

That at the outset, it is submitted that the observations in the Joint
Committee Report do not accurately reflect the compliance status of
the Answering Respondent’s unit. The findings in the Report appear
to be based on assumptions and outdated assessments, which are
inconsistent with the current operational realities of the Answering

Respondent.
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That the Answering Respondent operates under the name and style of
M/s Value Foods, engaged in the business of food processing and
operates at Plot No. 273, HSIIDC Industrial Estate, Barhi, Phase-II,
Sonipat, Haryana. The facility functions strictly within the framework
of environmental laws and holds a valid Consent to Operate (CTO).
The wunit maintains proper Effluent Treatment Plant (ETP)
infrastructure and regularly tracks parameters of inflow and outflow
through logbooks and monitoring mechanisms. No deviation from its

legal obligations has occurred.

OBJECTIONS TO THE JOINT COMMITTEE REPORT:

That the Answering Respondent submits that an inspection conducted
on 08.08.2024 resulted in observations concerning the unit’s
practices. A Show Cause Notice dated 02.01.2025 was subsequently
received from the Haryana State Pollution Control Board (HSPCB),
alleging non-compliance in areas such as non-maintenance of
logbooks qua Raw material used; Finished goods produced; PETP
inlet and outlet performance; Boiler fuel consumption; Monthly
analysis of treated effluent; Daily logs of production and water usage..
These allegations have been addressed comprehensively by the
Answering Respondent, with a detailed and reasoned response
submitted to the HSPCB. Therefore, the continued reliance on these
initial findings 1s unjustified and does not reflect the present

compliance status of the unit.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB. In response to the Show Cause
Notice dated 16.01.2025 which raised several allegations, the
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Answering Respondent has provided a comprehensive response
backed by documentary evidence. These responses address the
primary concerns highlighted during the inspection conducted on
08.08.2024. A Copy of the Show Cause Notice along with response
to the HSPCB Show Cause Notice along with all the relevant
annexures is annexed herewith and marked as ANNEXURE R-1.

That it was clarified in the response to the HSPCB Show Cause Notice
that during the inspection conducted on 08.08.2024, the unit was not
engaged in production activity. The premises were undergoing routine
washing and cleaning operations, which do not generate typical
process effluents. Thus, any water collected during this period would
not represent the actual trade effluent of the unit. This crucial fact has
not been considered in the Joint Committee's findings and has led to

an incorrect inference of dilution.

That the Answering Respondent duly submitted that the Answering
Respondent maintains exhaustive and verifiable records of:

4.4.1. Raw material used;

4.4.2. Finished goods produced;

4.4.3. PETP inlet and outlet performance;

4.4.4. Boiler fuel consumption;

4.4.5. Monthly analysis of treated effluent;

4.4.6. Daily logs of production and water usage.
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These records are submitted regularly to the concerned authorities and
were also available during inspection. Any inference drawn without
referring to these records is misleading and ought not to be relied upon

for adverse findings.

That furthermore, the Answering Respondent had clarified that as a
responsible industrial unit, the Answering Respondent has already
ensured that any potential misapprehension regarding process
discharges is avoided in the future. While no illegal act was
committed, the Respondent has undertaken internal reviews and
improvements of handling and cleaning practices to fully eliminate

scope for ambiguity.

That given these clarifications and the proactive measures taken post-
inspection, the findings of the Joint Committee Report should be
reconsidered. The adverse implications of any erroneous findings on
the financial stability and operational continuity of our unit, which
significantly contributes to the local economy and employment, are
substantial and unwarranted. Thus any adverse order based on these
findings would have severe financial implications and cause
significant operational disruptions, affecting not only the unit but also

the large workforce it employs and the broader local economy.

That the Answering Respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.
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6. The Answering Respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. No. 622 of 2024

IN THE MATTER OF: ‘
Varun Gulati Applicant
Versus _ \j;j\
State of Haryana & Ors. .-Re"s::ﬁt;lildents
AFFIDAVIT P
I, D ee\‘aq kG oy al  S/otatesh-Suwey Pazfn%jéﬁggdxaﬁout 32
years R/o _ H'No.1311 . Seclo¥y} HUDH kusukahe ko
L\-hb\a qvxo:) , do hereby solemnly affirm and stat as under:

1. That I am the authorized signatory of Respondent No. |01, M/s
\Jalue Foodg, . having its office at 2F3 PHIQO@\U in the

aforesaid Original Application, I am aware of the facts and
circumstances of the case in my official capacity as stated above and

hence, entitled to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel under
my instructions, and I say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
upon the records and my belief. I pray that the said reply to be
treated as part and parcel of this Affidavit and the same is not being
reproduced for the sake of brevity.

3. 1 say that the documents / annexure produced along with the reply

are true copies of its originals.
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B gy

DEPONENT
VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been

concealed therefrom. No part of it is false.

Verified at __Gianaus on this 24 day of Febum'm'-& , 2025.

< A s>
» A NO F‘N 3 ° Gy




ANNEXURE R-1

Submission of Reply dt. 14.04.2025

To

The Regional Officer
Haryana State Pollution Cantrol Board
Sonipat

Subject: Submission of Reply to Show Cause Notice No. HSPCB/SR/2025/339 dated
14.04.2025 - in regard to Reference: Show Cause Notice issued to M/s Value Foods
Plot No. 273 HSIIDC, Phase-l, Barhi, District Sonipat Haryana.

Dear Sir,

With due respect, | on behalf of M/s Value Foods, Plot No. 273, Phase-I,
HSIIDC Industrial Area, Barhi, District Sonipat, humbly submit the following in response
to the Show Cause Notice No. HSPCB/SR/2025/339 dated 14.04.2025, received dt.
14.04.2025 through registered e-mail as: -

1. That we acknowledge and confirm that our unit was inspected by the Joint
Committee of CPCB and HSPCB on 08.08.2024 in reference to OA No. 622/2024. The unit
is engaged in finishing of Food Processing and vegetable which iswater pollutingin nature
and covered under orange category of consent management of the Board dated
04.12.2020 and the unit has obtained CTO to our unit vide No. 3636447 dated 22.02.2017
for the period 01/04/2017- 31/03/2027 and during the said visit, the effluent samples
were collected and observations were noted.

Z That our unit has always maintained a proactive approach towards
compliance with environmental laws and the directions issued by the Hon'ble Board. We
have taken the observations seriously and have since taken steps for appropriate
corrective and preventive action.

3 In compliance with the directives, please find below our point-wise
submission and supporting documentation: -

[A] we are submitting original Affidavit A notarized affidavit confirming that the unit does
nat have any separate or parallel connection to the storm water drainage system is
enclosed. Annexure-|

[B] Borewell Details: we have applied NOC from HWRA cope enclosed Annexure-Il

Page 1-2
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[C] Water Balance Chart: A water balance chart indicating raw water consumption,
usage across various processes, and the source of water procurement is enclosed.

Annexure-|l|
[D] NOC from HWRA: we have applied NOC from HWRA cope enclosed

[E] Raw Materials and Production data: The list and documents for raw material has
been enclosed and Comprehensive details of finished goods (with quantities) along with
GSTR-1 and GSTR-2 statements for the last 6 months are attached. Annexure-IV

[F] PETP Logbook: PETP operation logbook covering chemical/electricity consumption
and treated effluent records, along with relevant purchase and servicing bills, are
submitted herewith.

Annexure-\

[G] Hazardous Waste Disposal: we are submitting copy of Applied agreement with M/s
GEPIL for disposal of PETP sludge and no corresponding manifests generated from
GEPIL. Annexure-VI

[H] Trade Effluent Quantum: Updated data on actual trade effluent generation vis-a-vis
the CTO capacity is provided. If required, we shall initiate the due process for capacity
revision,

[I] Water Conservation Measures: NOT APPLICABLE

[/] Treated Effluent Outlet: Photographic evidence of the visible single outlet connected
to HSIIDC manhole, located outside our unit premises, is enclosed for verification.

Annexure-VIl|

Further, it is mentioned that there has been issue regarding the PETP adequacy
and dilution concerns, it is regarded that the unit has made colour coding at the PETP to
show the accuracy and it is mentioned that none type of mischief like dilution is
processed in the unit.

Moreover, there has been additional shortcomings fulfilled below: -

1. Regarding the PETP adequacy: we have initiated a structural adequacy
assessment through a government-approved technical institution and will submit
the final report shortly.

2. 2.5imultaneously, we are initiating re-sampling as per the HSPCB policy, and we
have deposited the performance security fee amounting to Rs 75000/- vide Ref
No. BARBD25124577874 online receipt dated 15.05.2025 and resampling
fees amounting to Rs 4500/- vide Ref No. BARBD25135677873 online receipt
dated 15.5.2025.

Annexure-VII
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3.We have submitted point wise compliance report dt. 07.01.2025 in response to their
observations (copy enclosed with all annexures). Annexure-VIII

We assure that our unit remains committed to environmental protection, pollution
prevention, and adherence to statutory norms under the Water and Air Acts. We are
continuously upgrading our infrastructure and processes to meet the prescribed
standards.

Prayer: In view of the above submissions and supporting compliance documents, we
humbly request your kind office to consider our response as satisfactory and take
the same on record.

We assure you of our utmost cooperation and timely compliance in all future matters
as well.

Thanking you,
Yours faithfully,

For Value Foods

[Authorised Signato
Enclosed: - Annexure

Page2-3
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Government of Haryana
Haryana Water Resources Authority
Applications for Issue of Permission to Extract Ground Water

Application for Permission to Extract Ground Water for Industrial Use

Application No: HWRA/IND/N/2025/9343 {Application Fee Exempted)

I. General Information:
Application Type Category/ Type of Application:
{I) Name of Applicant:
ID Proof Type
ID Proof no
Id Proof Document
(ii} Designation of Applicant:

Authorization Letter in the name of DEEPAK
GOEL (applicant)

iii) Mame of Industry:
(iv) Registration number of Industry:
(v} Location Details of the Industrial Unit

Industrial Unit Address

State:
District:
Tehsil:
Block:
Village/MC:
Region:
(vi) Correspondence Address
Complete Postal Address

Mobile Number:
E-Mail of Industry:
{vii} Salient Features of the Industrial Activity:

DEEPAK GOEL
PAN
BAVPGE123)
Download

PARTMNER

Download

VALUE FOODS
HR 180009417

PLOT NO 273, PHASE-1 HSIIDC, BARHI GANNAUR,
HARYAMNA

Haryana
SONIPAT
Ganaur
GANAUR
Bari

over-exploited

PLOT NO 273, PHASE-1 HSIIDC, BARHI GANNAUR,
HARYAMNA

T206053350
VFGANNAURGE@GMAIL. COM

a. Type of Industry Food Processing Industry

b. Industry fall under Micro

c. Is Water Intensive No

d. Purpose of Abstraction Drinking/Domestic Use Only -

e. Groundwater utilization for Unknown

f.  Whether present industrial activity commenced after 23.12.2020 No

g. Whether there is expansion of this industry Unit after 23.12.2020 involving No

increase in water requirement

h. Consent to Operate Download
CTQ/CTE Number Issue Date -
3636447 22/0212017

.
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i. Validity Period of Consent 1o Operate 01/oai2o17 310352027

j- Large industry/ MSME certificate/ proof Download

k. Date of commencement 30112017

. Description processing of fruits and vegetables

(vili) Land use details of the existing/proposed Industrial unit premises

Ownership of the land(Enclose documents of Download
ownership)
Latitude Lengitude 29.101769 77.045477
Location Map Dowriload
Total Land area(in sq m) 450.00
Rooftop area of buildings/sheds(in sg m) 270.00
Road/paved area(in sq m) 0.o00
Green belt areafin sq m) 0.0o
Open Land {in sgm) 180.00
Source of availability Ng
of surface water for

Industrial use, if any

Tumshipshrillagus Mo
within 2 km radius of
the Industrial unit

Z) Detail of water requirement/ recycled water usage : (Please enclose flow chart of activities and
requirement of water at each stage)

Flow Chart of activities and requirement of water Cownload
Water Balance Chart with water requirement at each Stage. Download

Upload Affidavit for Non/Partial supply of water from local government water supply
agency ( in case of ground water requirement less than 10 KLD).

Upload NOC/Certificate for non/ partial supply of fresh water/ treated waste from the
local government water supply agency.

Quality of groundwater Fresh Water
Name of NABL(Under Valid Caﬂiﬁcalu} ITS TESTING LABORATORY
Upload test report of groundwater quality from NABL accredited lab Download
Whether there is expansion of existing industry invelving increase in ground water Mo
abstraction after 23.12 2020
i) Total water required(in m3/day) 11.00 Download
a. Ground Water required(in m3/day) 2.00
b, Recycled Water usage{in m3/day) 2.00
G F'ropnsad.rem‘sting water supply from any agency(in 0.00
m3/day)

(i) Breakup of Water Requirement and Uasage:

Activity Existing Additional Total No. of Annual
Requirement Proposed Requirement Operational Requirement
{m3/day) Requirement {m3iday) Days in a Year (m3lyear)
(m3/day)
4. Industrial Activity .00 .00 .00 365 2555.00

Y. &



Source of fresh water requirement being met uptill now

Affidavit duly attested b

existence of tubewel|
Likely date of operation of proposed tubewel|

Quantum of ground water recharge(m3/year)

Detai

firm has propesed to take up
recharge outside the industri

NOC

be furnished. (attach report
Rainwater harvesting/recha

I= of rainwater harvesting and artificial recharge
charge in the premises. |f the
rainwater harvesting and

al unit premises, then provide

y the Applicant regarding non-

0.00

Download

from the concern autherity/agency where the harvesting
measures are proposed, if already implemented, details may

rge proposal),

on comprehensive & feasible

Whether the applicant has earlier
of ground water to any other Gov

applied for abstraction

ernment Agency,

ﬂnlﬂﬂﬁ‘f}

!
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y
L. Residential / 2.00 0.o0 2.00 365 730.00
Domestic
c.  Greenbelt 0.00 0.00 0.00 1] .00
Development /
Environment
Maintenance
d.  Other Use 2.00 0.00 2.00 365 T30.00
&, Grand Total 11.00 0.00 11.00 4015.00
Source of recycled water ETP
{iii) Breakup of Recycled Water Usage:
{m3/day) (Days) (m3/year)
{a) Total Waste Water Generated: 3.00 365 1095.00
(b} Quantity of Treated Water Available 2.00 365 730.00
i). Reuse in Industrial Activity: 2.00 365 730.00
i), Reuse in Green Balt Development: 0.00 0 (.00
iii). Any other use 0.00 0 0.00
(c) Total Treated Water Utilized: 2.00 730,00
(d} Quantity and mode of disposal of unutilised effluent: 0.00 nil
3. Details of existing and/ or Proposed groundwater abstraction structures
(a) Groundwater Abstraction Structure-Existing |
SNo. | Typel Year of | Depth |Depth to Discharg | Operatio (Mode [ Horse | Whether | Wheter ]
construction |(meter)| water e(m3 per nal of lift | Power |fitted with permission/
'} level hour) hours/ of water registered
Diamet | (meters {day)/ pump | meter or | with HRWA /
er below days/yea not if so Details |
{mm) | ground r of permission
level) |
-
1 |bore well/ G60.00/ 55.00 4.50|2.00/ 1 2.00 Mo No/
2017 125.00 365 |
S — 1 |
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SELF-DECLARATION stating that the applicant has not Cownload
applied for abstraction of ground water to any other
competent Authority/CGWA

Water Efficient Technology will be adopted Download
Consent of operate issued by HSPCB(CTO) Download

Impact Assessment Report prepared by the aceredited
consultant : Submit IAR of existing / proposed groundwater
withdrawal on the groundwater regime and socio-economic
impacts report. Pro-forma for the report is given in Annexure
IV of HWRA Guidelines dated 10.9.21. On top of the IAR,
provide the Check List + Salient features of AR, in the
prescribed formats.

Any Other Document/information
Any Other Document/information

Self Declaration:-

1. | hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also aware
that any false/ wrong submission luploading of document will lead to rejection of my application without
any notice.

2. | hereby certify that the contents of the above Application are true to the best of my knowledge and belief
and that it conceals nothing and that no part of it is false. | understand that if any information furnished
by me is found to be false, Haryana Ground Water Authority can take punitive action against me as per
the extant rules, Further, | shall comply with all the terms and conditions of the permission/NOC to be
granted by HWRA,

Date: 1A '-,"',"f \".F: |
Place: |” /J# QW& '
\ %\l . f
AN
Signature of A ant with Office Seal

(DEEPAK GOEL)
(PARTNER)

a) Information of payment for Application Fee
Total Amount
Mode of Payment
b} Information of payment for Tarrif Fee
Total Amount
Mode of Payment
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HSIDE | =
DATE | METER WATER CONSUMPTION(KL) REMARKS | SIGNATURE
01 Mov | NO b 2.6 Mpey My M
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- 2
HSuBC |

baTe | METER | FRESH WATER CONSUMPTION(KL) | REMARKS | SIGNATURE
01-Dec B T4 RS per .@qﬂf
02-Dec 3.9 ﬂ‘ﬁi of /
03-Dec 3. & [Q{' /)
04-Det _ B /1. /i
05-Det " h Uy
06-Dec ! )
07-Dec " /)
g8-Dec N .{,r
09-Dec_| NP /) i
10-Dec é /) /)
11-Dec 4 y It 1
12-Dec / l
13-Dec L )
14-Dec | ) -4 7 ,‘,
15-Dec 1 l
16-Dec 36 /) A

| 17-Deg | 36 /i i
18 Dec | Y ) )
19-Dec | NP L. _ /1 )
20-Dec | M& Exe1 s, N b
21-Dec A&;, Y i M M 1
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23-Dec o 24 ¢ /)
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17
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F:

DATE REMARKS | SIGNATURE
01-Jan A L fast|
02-Jan BIL 1
03-Jan 2 'f‘
04-Jan I Y
{5-Jan I /
06-Jan /) /i
07-Jan R ,f
08-Jan 7 n
(9-lan N i
10-Jan % "
11-lan ! /
12-Jan M b
13-Jan f ),
La-Jan l i
15-%an ",! 't
16-lan | ) /I
17-Jan /i /)
18-Jan /) I
19-lan IR f,! b
20-Jan v “ I
21-Jan - ; f fr
22-Jan ‘ =5 I I
23-Jan i _g-{,’ Iy H
24-Jan 1 | 2.4 A /y
259an | U Bk U /)
26-Jan 1 - 2.4 I h
27:an' | B it 4 ) i
28dan | N AL I /
29-4an | M) VA ‘. /! ]
30-Jan 7 4.4 b 7
3o | M 2f B 'y

18
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DATE | N ; H WATER CONSUMPTION(KL) |  REMARKS | SIGNATURE
01-Feb i J-& ulay fa
02-Feb e 2.4 Al i
03-Feb ._ 3¢ 17 W
04-Feb " "
(5-Feb h i
o6-Feb | / 7
07-Feb | f /]
DE-F&I::_:_“ | Iy !
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20-Feb S ) 7
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20-Feb | g SRR P4 N i
23-Feb Ia!'-‘?i I _; __g?-f h 1
20-5eb | ol BN 2 4 Ui "
25-Feb ,t; 5 ;: ' /i ?
26-Feb ji Y S i” pr
27-Feb | ) 7 1 ; N
28-Feb ,'; 24 1 //
.4
‘
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HSIDC
DATE | METER | FRESH WATER CONSUMPTION(KL) | REMARKS | SIGNATURE
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02-Mar | Y D4 (> 1
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14-Mar | " 24 i H
15-Mar 1 _'t’g H l,
16-Mar | /1 f L /r fi
17-Mar h : _?‘ 1 h
18-Mar | 7/ 7 ¢ % n
19-Mar ) 24 i L
20-Mar } 7. é i h
21-Mar L _2 £ I f1
22-Mar | 12 e ) '
23-Mar h =2 & A A
24-Mar )} | x4 " h
5-Mar | 7 24 ‘) h
26Mar | 11 2:4 S g
27-Mar . L f;rr !
28-Mar o 256 7 h
29-mar | ) by /) H
30-Mar 4 £ h ﬁ]
31-Mar | ¥ £ ¥ g '}
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ptau] Losle
02-Apr Bt N
03-Apr /1 |
04-Apr ) /
05-Apr h I
OG-Apr I h
07-Apr /y /)
08-Apr /s J
09-Apr Vi l
10-Apr /i
11-Apr 1 /)
12-Apr l} A
13-Apr h /
14-Apr /] n
15-Apr /i I
16-Apr ! Y
1 7-Bpr It 1
18-Apr Iy jﬁ
19-Apr =S / 1
20-Apr /) 1)
21-Apr /! J,
22 Apr 24 ) 1/
23-Apr ) 24 /) )
24-80r | 9‘5 /) )
25-apr | g - 34 ') ul
wapr | M 34 /1 f
27-Apr I Fh‘ 'y /"
28-Apr ,J; H /) 1
29-Apr L b 1y .
30-Apr ) 2-b 2l 17
QEFOx

21



534
22

-

"ESSING FLOW CHART:

 PICKING

l

" CAN CLOSING (INCLUDES PROCESSING,
COOLING, LABLING & STORAGE)




B E—— ’E obu 2R - -'-'1--'.._'_:(5:‘1. e o iy 2 L et B el Ea ] ::f__’_ e LT SR ﬂ
—— i Y 5 [ N P, i LHS = ot SR VIS 3 i s 7y eATEY
] | 0G BOOK OF SEWERAGE | EFIBENT TREATMENT PLANT 23
m""-"m‘:m NAME 8 ADDRESS OF UNIT s MONTH Labnelin’sy. Jadd
— ot Flow Meter Reading € %H l%uar_ Chemical Consumption .- ; Studge :
- ntiated- o Figat - F sherf | Teagng | ima T AR (7 nsumphio e |
' ofERuent | alou ;; ' L“; ' A@;;‘l—fﬁ'!égifdﬁte Sy = desonl (= =
TYhi=s 21 o -1-_._ L I-:%‘. i a. r""I i"i T @,O %‘l 4
3 i B, o - o™\ T S LKy i | & —} - . "
g [1303S 195 | 2310 Qo o - =3
1 [#9%aC lanssS | 2)60 b D [ 3 b _sh
| £%S 3! |2946 N 0L : e 9 i
2 IR 2623y [A3F0 A-80 o 2y E-rg 5
at_ abaa) (886 | 5095 . .ado c 8l te 4
% RV G [Jitss | 2619 . &7¢0 : - 0l289. b .Y ;%
ql* —— | % — E e
Wr (D as [syrab | 2930 2 1o Lo |264.Y Il X
Wz |[oareh [364n | 2218 3 » S g lo: 1 R il
i [ s B e
ajt [26Y 3830 (2360 e bso |oqr.N [Debt | 13-4 X
Wz B9y [drx 2450 q 'w_{# k1 |B8-3 | 143 6l
2 [ad) |43%e |63 | . 9 Y IR+ |330.3 ES '
B | =1  |es—tvp¥] — — ——
Iz |y s9h]466b [ 3365 g.1° o 33944 | 350 19 Y 1
mp |G 4461 #9206 |45 3 4o 4 =50 |36s73] 135:2 30|
19y | Yodeb s (3669 A £O Sor 12658y a4 | R
T B T 590 6% 33N esg] N2 T
s> sy |sbues [23%5 3 0 B3R5 9 %27 136 | 4% \1
9T |56y 65[s3r |3V 6 o l#qv{j;n N et | ht:__#___h__
2% el = =1 | — e
2y [g9abojcaede 2699 -4 oy | yred 16209 Y q_:q\ 1'
3 |6a030]643 | 23%S 620 (e | ¥aw:q LEE;%_LL_’H 1 =
_?;L AES RIS e 1 TH hmso{'w;..@%&%-ﬂ s | E@j\
e G4 69535 | 566 T Vgt ro5 1 4hp Close ] 19% e \\
' = —— \1 H
e 1 1 U 1 1 1

PALACE : SONEPAT AUTH. SIGNATC




- = e
jo LOG BOOK OF SEWERAGE PEA8 UENT TREATMENT PLANT 24
-
B e PAETERB PN oo e e i e MONTH... 4/l 9401
DATE nﬂ:'f Flow Meter Reading {H.}ff.lr] pH Meter Chemical Consumption Energy Meter Studge |
o SRS e | Roadng, e T g AR o Lol ] [ Arak qaniuﬂdﬁ o kg L Sgeatire
i8] W r583%0 2t g0 3} U ASK T = ;ﬂ;wm : ‘ ; T
. y ﬁ "*"!"é 3'5'- 11— '
Y Ti3%3elniec 263¢ b £V hiE [ <0 1336 f;}c?s.g ';Tf‘.l, 1%
=2 [Ny 133621 [akro N\ §9 EE gog I3c. 17s8.2] j4.v %
[4] [Z3V3]135S (334 ¢ 5% e | o lerilhe. i e :
tﬂ 'mﬂ 128245 2460 ) N2 f‘k LA 6—33 23% Y987 121 ~
& (Dav)foge e o
GSIF'D EE |l‘ =4 i "
a ($06/0 1743900 [5329C w’é * _’fﬁ : t?rq
; [¢d900)/¢5ai0 | 3310 859 lo-Y x Y
to ~ ' — e e - =
1 1¢SUe /43330 | 310 \. %
r2 143330 [4q93¢5 | /q Gal ltu-% [ i
131 —_— S—— ‘Z}'_L/..:__,__;__ LJ
2y [Gotf [ISteRS” | 1690 9: 6 2l
r%] [s1o3f 18348 [ [ x0 146 %
76] SIS PSSRV [ 306 € [0y | oy
'ﬁ ISfBﬁt? [<AS [d267 | * 4 q,:b
(9 [18Rn<[’600%0 | 195¢ 39
20| —t— 40 — T———
&1 |40 N0|r6a3¥S [ dlac .Y uth |
_qu_r 1164350 [9oqC () A
e IR TE S IGS EYE Y e = 3 ug
24 1 6alsS [168F50 234 ¢ G 1 A -
—iﬂa L6300 [3360 g Flrv%ﬁ E "i‘é \l
| (e 13333 [ 216¢€ ‘ 3 Lt "
2 — g G b X - S i e
@ IvlEsstol a6 O lNeRix0 | IRl o9 | Ger [0¢a.8ona 8l oy | W\
2] ’lwa 19¥V 5910 7T [T Y 2t | 510828 (98t o] tes | 2P0 |
4t D.I -.—]-T_ 1-._...._.,__—_ ] \E; L [ Lipad = ._,_."-_ A -1'-- = ||] — ||I_._,__ . 1\ -
N | I X N D T S | 1 \
ALACE : SONEPAT AUTH. SIGI



iy et e mll.:ai ::— "-.:'a-. : ua
LUENT TREATMENT pLaNT

Chﬂwical Consumption
-+ Lime Altum T Poly

__iti_'r-sﬁ Gox

rﬁmw

Y - = TP L A '
: ?$CAe 238 T | 3368 (Ll MNr (566 [519.2] 1s.% =
19 QAP |lootb e ,;Egg 2?’»‘ E‘ﬁ,‘ !'5“@ Gog 183409 [<a0£ [ 1104 w?g“
do] [laokso 1500/ [ASGS v b STy LB a0k 15900 61K0 .7 fe: & A B
i nrfo Aeop | -\ B0k [Gelr2 |
ii :g?;’;f ’“é:j‘”r 2690 >S9 | @[ 28 g0r Bn‘l]p’q “:j Ifbi _:}Eﬂ ]i
2 le%4r L o 5 € ' B:
Ay = fliehirt Loy | __Iri'shﬂ” i? f:'%” }_ﬂ‘i’“ﬂ 62¢: 14352 1oy GR |
i;'q ;aqzrf::?%gﬁ &égf e | sy (635 [eues | 1oy | tH\_rﬁ#
221 _[tnete F 2368 [ —a. 0 [ 1§ 2R T gex[fya. 5 |
W TietngrrT2E Lsate TITHE [ 9oy (gl cont] T e
re :-’_J M LB UL __3— A 1 b T J
BT TR TN € 3 B WY I O 06 T
ﬁ;’; S e [ #° —xi‘:?%;rﬁf ([ R Tase Te fzn_z-_-ﬂr“ﬁ, weol rem | Wl
. 990]sw80 | jave | w7 [ oy | oV | ey t':;,ir::I';JF_‘L‘-EL--'{V 1nb E Y T\
LACE : SONEPAT AUTH. SIGN



alue Foods 373, Mise

¢ deliver pis

il 'Hﬁ__

BRI iR EJH.

Rephy *‘;:.

cren of et

i ERVIFO '

R l.!-r

A RLLAF

Ly TR il .iw!'_"

M Notin 8
ol s

T AR

I'G !-Li:.'ilh'ﬁ

irenance of Log Books and
A Tk ke uﬂcmﬁ vour goc

- recomimendations in the Show ause Notice

ords g rasy material
crailed logs e ;3réd_ucti

o Ul

E F r,:
’J\U iy

lhl: “Mhmu, and cleaning o

e e o m This washing activ ity being non-pr

v the dlimmﬂ @fﬂ% water sample colleeied during

atries lor freshwater consumpt on

g S, Bary Y

maay Ll

& H

LTl i

12l

for Closure under seetion
.'{Prevennun & Cont

yn as per order dated 12 A2

slice bearing no,
respect ob
e(with high reduction e
water in the PP an
e following claricaons 4

il

%}H (8 ‘11‘-1 b '.h.'. jatnl b

The activilies P e u||
] Ih'l- 1!.1'!-1

g i

Records:
yd oflice that W arc strictly M
| fese 1n

consumption used m

un activities.

Qe ardn P

-

rol of poliu

clostne Gl e et

Wb ipesie ol

] A lornmi

o kg W

aduction relaed. cordld bt

26

.“_.'.l .1_1_-_ by

aea R ,01. 2023

334 of Waler Act.t97 4

fhan) Aot 14974 amld

2N,

LISPL 1SR/2H25 1R2 ) daed

e
LERERTE 11;||'.::11L %
PR

fELHy e RLER NI E (KR

TRITROERR TN

1L

R R R

oy PITEss el

LY

|1'11"|-_'i.ﬁl LM

ditaimime detailod Lo h st vk

cludy

;1L‘t:Ll1 witon




4

pOrng of PETP [Pﬂﬂulihﬁ(a!ﬁlrll Efftgent Troatment Plapt) operntion (i
- 27

“®
Socords Tor fuel eonsun ption in the boiler 1hese récords ure maitibaingd witl
oSt care S ance with the preseribed chivironsental

s litions

i O ETR A

spareney and compli

Fivieters

eelive Vied s
prcrstamd

wance ol Complinnoe:

dhering to the prescribed

Jtions are not regular cuturzenee
comducted e maine

nsure that Wa:s']‘m':_- gperiitians e

U 1 5 ._||_-..'.||'|I;:. [k
cour dep L W have taken
~dhate comes
s

ot il wironmental standards.
TN, that Our production OPETAHIUNS Contimie o e

i I,.?.'.
Jurred :
STl

uise NONEE

erefore, We dare not liable 1o pay et pronmental

s of Board tssued yide Jener pumber nentionsd

Ve kindly reguest sou T o consider our reply. and

v further details or corrective aclions as may be

tted to full complianc ittty iroeimeantal

141 lI 11‘1[&.:.-

I |Ilrly'-';
N :

“Sincel s



5352

- I = - A B ERR SIGNATURE | REMARKS

TENUNAME|  MUSHROOM BABYCORN [OMATO. TOTAL |
01-Nev 1850 ®) O 194D Al | Gogy
02-Nov /9 5o - - (950 DU— | bopy
03-Nov A, v = 1950 £ Gooal |
04-Nov Pl i 5 ol Al | %peu
05-Mov / 900 = - i:""'
06-Nov f £90 i “ 55
07-Nov 8 75 - pt
08-Mov ff?,? 3 =4 1923 T n
09-Nov 1972) — - 192) W
10-Nov 19 %0 = — /9% AL il
11-Nav A - = /77523 B ¥
anov | 193Y - - 192y & '

| 13-Nov f‘?\jﬂ -~ - /970 A 1y
14-Nov 194 = - ) 94/ o‘PfL" '
15-Nov )94y n = . /942 - ¥
16-Nov 1 75Y " - /95Y ekt by
17-Nov ! Fop st s 1#ep 41— /)
18-Nov 13770 = — [ £70 A i
19-Nov ) 942 - — /392 | P~ h
20-Nov !l 9/e i - /910 P /]
21-Nov ! 907 _ = 1490 ) P~ 17
22-Nov /95D = - t 950 AL~ )
23-Nov £33 = = /92 .ﬁﬂ_ 2.
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24-Nov

/962

1962
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25-Nov

! 927

{977

f1

26-Nov

/909

ﬁ&g?-
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27-Nov
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= _* o = __q.e._w MATERIAL IN

i NAME | MUSHROOM |  BABYCORN OMATO

' o1-Dec | \R%0° O
02-Dec \QA\o - =
03-Dec \02 o = =
04-Dec \Q‘}S B S
05-Dec \Q 'ﬂ_.h - e
06-Dec t@' 8 < = "
07-Dec \QQ_S_ = £
08-Dec AQLW < s =
09-Dec \Q <o - P
10-Dec A ST o =
11-Dec \4%® -3 i

N \Qbo | = =
13-Dec \abs == —
14-Dec \‘Q *‘r'ﬂ i =
15-Dec \ 0. 20 = L3
16-Dec A\ | o =
17-Dec \Q L’n = =
18-Dec 1au R = !
woec | \OQmg | - -~
20-Dec \RAHS i —
21-Dec \3+12 | = =
oo 1:%1 - S \aa¢ | puessy




20 | \Q0S | ®
25-Deg s,kq 0" 17

26-Dec \q 0 q ()
27-Dec \‘L‘n < 0O
28-Dec \A\B D
29-Dec { a\9 ©
30-Dec \ O q'(; &)
31-Dec \aq qt:_, D
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= MUSHROGM ABVCORN. WATO NATURE VIAR
01-Jan \_C\ n S © B

02-lan \Qon (&) 0

03-fan \ 9 [&18) o) i)

04-4an \ QI N g [0} 0

05-lan \qa& ™ L&)

06-Jan \02¢ E I ©

07-lan \Qm__ 0 D

g2-1an \Q“Q O L8]

09-lan \Q <O D D

10-lan \Q AD _ D O

11-Jan AR SO | (@) D

12-Jan - \RbD 0 O

13-Jan \ %r\f(} O it O

uin | AQYS o ° |

15-Jan \quj ®© o | \ \ |

16-Jan q <0 (\ b’ﬂ (8] \ 8 \0 D\«\Q’é’\l thﬁ
17-Jan A< g | k< = \QA2p pf\-{'o&\! thnna_
18-Jan A0 a8 © \3SC | O\Codn Gipod
19-Jan q \ﬂ q&ﬂ © \ ﬂ:}:ﬂ %‘\m r
20-Jan NS | 3 @0 0 \RDE %Y.&r

wm | Ooal \peo| _© | 1900 | Qiesn tree
22-Jan AW, \ oo© o \aub %ij L

23-Jan C\ES 0{9. e ) \a&S Qr\m . EI'\EI)
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e | | |
. | RAW MATERIAVTR o e | SIGNATURE REMIA
[ rrem : _’ _« ',_I_‘ '—-':_.1_'"-'4‘_ 3 __r3L L _H | e o
(o [ Ashe |~ & | (820 | Ok | tnash
02-Feb \‘Q.,"::, .1 8]
03-Feb \Qu\ < Q
04-Feb \ Q@SS L2
05-Feb \ 365 [+)
06-Feb 1815 0
07-Feb tﬂqr'o 2]
08-Feb \RQ< 0
| 09-Feb | \A &0 ©
16.Feb | \Q\o | ©
11-Feb \Q\ S ©
12-Feb \9as | o
| 13pes | \,Q—"ﬁfi k-1

!:.“‘ZEZJ__EQHQ-J___,_Q_

S s s 1o |2
366630005|¢|00999‘3@"ﬁ9 d@{‘)

15:-Feb | 5_8% g | o) |
b | \au g | o |
| 17-Feb \Q 5O | o)
| 18-Feb \q 5"5” | ©
19-Feb "' q l,s" o
20-Feb | \310 | ©
21-Feb ‘qlﬂ'% & a
22-Feb \QL"IE ©
23-Feb \q40 | )

34



5359

35




5360

-
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01-Mar O D
02-Mar \Ra S O &)
03-Mar \A2AS O O
04-Mar \RYW«<¢ () ©
05-Mar \ SRS . (o)
06-Mar \R b D o
07-Mar \R6% © O
08-Mar \%’1’0 T m 5.8 ]
09-Mar | \%‘\ ¢ © o
| 10-Mar \ R1¥ (3 o
11-Mar \ 920 o O
12-Mar \ Q%S B O
13-Mar \ 5 O . O ! :
_:l.--'-l-'\r*iEll' \ ng | - D I' O "a q_ﬂ”ﬂ ,_%M_ =y
15-Mer \do < 0 Q \QQS'_M‘- ugndl_
E © o \ R < \ B2 S Wﬁ@"} _t::\pﬂ‘! £
17-Mar O sl \gngg ‘%Sg %M__M.ﬁ
18-Mar o (8] \ &1\ 0 \&70.  \Catn. .
19-Mar 9] (D) \%%? \ RS Lood
20-Mar_| o © L RAR ‘\%% Mﬁf’ﬂf
21-Mar O fﬂ \. ?\Q»ﬂ m_:“ = }
22-Mar O O \ 4900 \Q 00 M__QL!'D“?
23.Mar_| o) ® \ Ao ! \ 9\ QRody g0
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! 1&%
\A2 S | Byvod !

1 Q.55 | \0odY

wi | & L 0 _\Q (s | \QLE
25-Mar () e u,q 29 |

26-Mar © = \4a s

27-Mar LD © \ QU UK
28-Mar () 53 iare \

29-Mar o © \Qo | \Q1w
30-Mar © © \ﬂh L
31-Mar O 8) \aq
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[_[m.T:_ EPENLNG aALANCE | BOILER FLEL USED E-OIL'FHFIJE\.'NI| EIALP-NEE_F FUEL NAME SIGNATURE ]—Eﬂ#ﬂlﬁ_‘

D1-Nov 15264 1800 | ] | 13464 Brigutte Amit Good

_{?E-Nm 1820 a 11644 Brigutte Arnit Good
p3-Nov 1819 0 9825 Brigqutte Ammit Good
04-Mow 1840 12385 20370 Brigqutte Amit Good
05-Mov 1820 0 18550 Brigutte Amit Good
DE-MNov 1780 ¥ 16770 Brigutte Amit Good |
07-Nov 1850 0 14920 Brigutie
08-Mov 1840 a { 13080 Brigutie
09-Nov 1240 0 ﬁﬂﬂ . Brigutte
10-Nov ’ 1840 ] g400 |  Brigutte : ]
11-Nov 1810 0 7590 Briqutte Amt | Good |
12-Nov 1812 0 5778 | Briquite Amit Good
13-Nov 1808 12430 16400 Briqutte Amit Good
14-Nov 1813 4] 14587 Briqutte Amit Good
15-Mov 1809 ] 12778 Brigutte Amit Good
16-Mov 1830 0 10948 Briqutte Arnit Good
17-Mov 1840 ] 2108 Briqutte Amit Good
18-Now 1832 0 7176 Brigutte Amit Good
19-Nov 1800 0 5476 Brigutte Armit Good
20-Nov 1800 0 1676 Brigutte Amit Good
21-Nov 1830 12375 14221 Brigutte Amit Good |
22-Nov 18320 0 12401 Brigutte Amit Good

iz 23-Maov 1822 1] 10579 Brigutte Amit Good
24-Mov 1824 0 B755 Brigutte Amit Good
25-Mav 1830 4] 6925 Brigurie Amit Good
26-Nov 1808 0 5117 Briguite Amit Good f
17-Nov 1810 12515 15822 Briqutte Amit Good AN
28-Nov 1820 0 14002 Brigutte Amit Good O~
29-MNav 1815 1] 12187 Brigutte Amit Good
I0-MNov 1811 1] 14376 Briqutte Amit Good

fi=s e —
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DATE | OPENING BALANCE| BOILEK FUEL USED |BOILER FUEL IN| BALANCE FUEL NAME SIGNATURE HREMARES
01-Dec 10354 1760 0 2504 Brigutte Amit Good
02-Dec 1778 0 G816 Brigutte Amnit Good
03-Dec 1790 0 5026 Brigutte Amit Good
04-Dec 1720 0 3306 Brigutte Amit Good
05-Dec 1725 a 1581 Brigutte Amit Good
D&-Dec 1730 12195 1‘234_5 Brigqutte Arnit Good
07-Dec 1740 V] 10306 Briqutte Arnit Good
08-Dec 1742 0 8564 Briqutte Amit | Good
10-Dec : 1777 0 5077 Brigutte Amit_ Good |
11-Dec 1800 0 3T Brigutte m : Em
12-Dec 1746 0 1531 Brigutte Amit Good
13-Dec 1732 12580 12379 Brigutte Amit Good '
14-Dec 1735 0 10644 Brigutte Amit Good -
15-Dec 1730 0 8914 Brigutte Amit Good
16-Dec 1731 0 7183 Brigutte Amit Good
17-Dec 1733 a 5450 Briqutte Amit Good
18-Dec 1723 0 3727 Briqutte Amit Good
19-Dec 1724 0 2003 Brigutte Amit Good
20-Dec 1734 ] 269 Brigutte Armit Good
21-Dec 1744 12200 10725 Brigutte Arnit Good
23-Dec 1766 0 84959 Brigutte Amit Good
23-Dec 1760 0 7199 Brigutte At Good
24-Dec 1701 [} 5498 Brigutte Amit Good
25-Dec 1820 0 3678 Briqutte Amit Good g _
26.Dec 1783 0 1889 Briqutte Amit Good v OIS
27-Dec 1782 0 107 Briqutte Amit Good SANE
28-Dec 1760 12490 10837 Brigutte Amit Good
29-Dec 1728 0 9109 Brigutte Amit Good
30-Dec 1718 0 7391 Brigutte At Good
31-Dec | 1716 a 5675 Brigutte Amik Geod |
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BATE OPENING En'fn.L.ﬂl..'\ll.'.'I:IE BOILER FUEL USED [ BOILER T-UELIN[ BALANCE FUEL NAME SIGMATURE REMARES N
O1-lan 5675 17340 0 3905 Brigutte Armit Good
02-lan 1720 0 2185 Brigutte Armit Good
03-lan 17324 0 461 Brigutte Amit Good
04-lan 1720 12595 11336 Brigutte Amit Good
05-lan 1730 0 8606 Brigutte Amit Good
‘D6-Jan 1731 1] 7875
07-lan 1770 i) ‘615
08-lan 1721 o x &___
09-jan 1730 0
10-4an 1735 0 019 Srigut _ Good.
11-Jan 1730 12740 11929 Brigutte Amit Good
12-Jan 1738 0 10191 Brigutte Amit Good
13-Jan 1736 1] 8455 Brigutte Amit Good
14-lan 1742 ] 6713 Brigutte Amit Good
15-lan 1744 1] 4969 Brigutte Amit Good
16-lan 1730 o 3239 Brigutte Amit Good
17-lan 1720 0 1519 Briqutte Amit Good
18-Jan 1715 12600 12404 Brigutte Amit Good
19-lan 1766 0 10638 Brigutte Amit Good
| 20-lan 1726 0 8912 Brigutte Amit Good
21-lan 1713 0 7193 Briqutte Amit Good
22-lan 1717 0 5482 Brigutte Amit Good
23-lan 1719 1] 3763 Briqutte Amit Good
24-lan 1720 0 2043 Brigutte Amit Good
25-lan 1722 "] 321 Briqutte Amit Good
26-Ian 1723 13135 11733 Brigutte Amit Good
27-lan 1730 0 10003 Briqutte Amit Good |
18-lan 1730 0 8273 Brigutte Armit Geod
25-1an 1711 0 6562 Briquite Amit Good
3l-lan 1718 0 4844 Brigutte Amit Good
31-ian 1720 0 3124 Briqutte Amit Good

42
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[_DATE -I_U@I.NET?-MANCE EU!'L'ER_FLH.L USED | BOILER FUELI;r :ﬂm_NCE_r_FEhEﬂE El{m REMARKS —|
01-Feb 3124 1720 0 l 1404 Rrigutte Arnit l Good |
02-Feb 1720 12415 120599 Brigutte Amit Good
03-Feb 1722 10377 Brigutie Amit Good
D4-Feb 1724 a 8653 Brigutte Amit Good
05-Feb 1726 1] 6927 Brigutte Amit Good
0&-Feb 1728 0 5199 Brigutte Amit Good
07-Feb 1730 0 | 3869 a Good
op-re a3 o | wme | e |
09-Feb 710 [ 2% prguite | At ' J
10-Feb 1713 12525 10838 Brigutte Amit Good
11-Feb 1715 0 9123 Briquite _Amit Good
12-Feb 1720 0 7403 Brigutte Amit Good
13-Feb 1720 0 5683 Briquite Amit Good |
14-Feb 1740 0 3043 Briquite Amit Good |
15-Feb 1740 0 2203 Brigutte Amit Good
16-Feb 1742 0 461 Brigutte Arnik Good |
_LT-Feh 1745 12035 10751 Brigutte Amit Good
18-Feb 1746 0 o005 Brigutte Amit Good
19-Feb | 1748 0 7257 Brigutte Ak Good
20-Feb | 1749 0 5508 Brigqutte Armik Good |
21-Feb | 1740 0 3768 Brigutte Amit Good
22-Feb 1749 Q 4\‘ 2019 Briqutte Amit Good |
| 23-Feb 1755 0 \ 264 Brigutte Amit Good
24-Feb 1733 12120 10651 Brigutte Amit Good
25-Feb 1720 0 8931 Brigutie Amit Good
26-Feb 1722 Q 7208 Brigutte Amit Good
27-Feb 1724 0 L5485 Brigutie Amil Good
28-Feb 1720 0 3765 Brigutte Amit Good
S s = IS
I A -
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L DATE | OPENING E-.*".LF'-NCEl BOILER FUEL USED | BOILER FUEL IN|  BALANCE FUEL RAME SIGNATURE REMARKS
01-Mar iT65 1725 0 2040 Brigutte Amit Good
02-Mar 1725 i) 315 Brigutte Amit Good
03-Mar 1721 12075 10669 Brigutte Amit Good
04-sar 1723 ] 8347 Brigutte Amit Good
05-Mar 1720 1] 7T Briqutte Amit Good
Db-Mar 1740 ‘D - SART Brigutte Amit Good
07-Mar 1744 0 3743 _Brigutte Amit Good
08-Mar 1734 0 _2009 Briqutte Amit |  Good
10-Mar 1730 12830 11373 Briquite |  Amit . Good
11-Mar 1732 o 9641 Briqutte Amit Good
12-Mar 1720 0 7921 Brigutte Amit Good
13-Mar 1730 4] 6191 Brigutte Amit Good
14-par 1733 0 4458 Briqutte Amit Good
15-Mar 1738 1] 2720 Briqutte Amit Good
16-Mar 1778 0 942 Brigutte Armit Good
17-Mar 1771 12095 11266 Brigutte Armit Goad
18-Mar 1773 0 2493 Brigutte Amit Good
19-Mar 1763 0 7730 Briqutte Amit Good
20-Mar 1765 0 5965 Brigutte Amit Goed
21-Mar 1744 0 4721 Brigutte Amit Good
22-Mar 1749 1] 2472 Brigutte Amit Good
23-Mar 1733 0 739 Brigutte Amit Good
24-Mar 1732 12765 11772 Brigutte Amit Good
25-Mar 1730 Q 10042 Brigutte Amit Good
26-Mar 1731 0 8311 Briqutte Amnit Good

8 27-Mar 1733 (i BR78 Brigutte Arnit Good

| 28-Mar 1722 0 4856 Brigutte Amit Good

| 25-Mar 1720 a 3136 Brigutte Amit Good

__}ﬂ-Mar 1711 0 1425 Brigutte Amit Good
31-Mtar 1712 10003 9713 Brigutte Amit Good
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I ﬂ OPENING BALANCE EICE"LFU—I:__I_ : 2 —|_ e | s e |
E| BO! L USED | BOILER FUEL IN BALAMNCE FUEL NAME SIGMATURE REMARKS |
01-Apr 5713 1555 0 A158 Brigutte Amit Good
02-Agr 1560 0 6598 Brigutte Armit Good
D3-Apr 1558 0 S040 Brigutte Amit Good
'_Dﬂ--.#.pr 1556 0 3484 Brigutte Amit Good
05-Apr 1555 0 1929 Brigutte Amit Good
DE-Apr 1551 o Briquite Amit Good
07-Apr 1560 | 12600
08-Apr 1570 0 Amit
09-Apr 1572 0 Amit -
10-Apr 1566 0 Amit
| 11-Apr 1565 0 Amit
12-Apr 1560 0 Amit '
13-Apr 1560 2] 035 Brigutte Amit Good
14-Apr 1562 1] 463 Brigutte Amit Good
15-Apr 1564 12695 11554 Brigutke Amit Good
16-Apr 1561 ] 10033 Brigutte Amit Good
17-Apr 1508 0 8533 Briqutte Amit Good
18-Apr 1520 0 7013 Brigqutte Amit Good
19-Apr 1525 4] 5488 Brigutte Amit Good
20-Apr 1533 [} 3955 Brigutte Arnit Good
21-Apr 1544 0 2411 Brigutte Amit Good
22-Apr 1545 2] H66 Brigutte Amit Good
23-Apr 1559 12557 11864 Brigutte At Good
_Eﬂ--Apr 1546 0 10318 Brigutte Amit Good
25-Apr 1542 0 BITG Brigutte At Good
2e-Apr 1540 i 7236 Brigutte Amit Good
27-Apr 1555 0 5681 Brigutte Amit Good
28-Apr 1530 0 4151 Brigutie Amit Good |
| 29-Apr 1531 0 2620 Brigutte Amit Good
30-Apr 1548 0 1072 Briqutte Amit Good
L | e
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5370

ATE FRODULCTION
- TOTAL SIGNATURE
ITEM NAME | TANDDOR LARGE REGULAR SLICE RABYCORN BABY CUT TOMATO PUREE
01-Fov 564 2115 1645 376 o 0 0 4700 Loy
02-MNov 585 2194 1706 390 a 0 0 4875 Ao
03-Nov 576 2160 1680 384 ] 0 ] 4800 Af‘ﬂ:y
D4-Noy =73 7149 1671 32 ] 0 4] 4775 j,NJ
05-Nov 570 2138 1663 380 ] 0 i
06-Nov 567 213 1654 378 o 9 0
07-Nov 593 2222 1728 395 i i o
08-Nov 592 2219 1726 354 ] 0 0
09-Nov 591 2217 1725 394 o 0 0
10:Nav SES 7192 1705 390 o ] 0
11-Nov 577 2163 1683 385 0 a ]
12-Naw 580 2176 1692 g7 ] 1] 0 %
13-Now 579 2171 1683 386 0 0 0 4825 A
14-MNaow 582 2184 1598 188 o 1] 4] 4853 T
15-Niw 584 2192 1705 390 0 ] 0 4870 ¥ /
16-Mowv 565 2120 1649 377 o 0 0 4710 ) B
17-Nov 540 2025 1575 360 ] ] o 4500 *‘;‘_?;ﬂ-y
18-Nov 561 2104 1636 374 o ] 0 4675 %
19-Maw 577 2162 1682 384 o o g 4805 %_
20-Mov 573 2149 1671 382 D o 0 4775 A;m,
21-Now 572 2145 1669 381 0 o o 4768 .
22-MNov 585 2194 1706 390 o o 0 4875 A,
23-Mow 5932 7219 1726 394 0 0 ] 4930 p s
28-Nav 589 2207 1717 392 4] 0 0 4905 ,4;9._
25-Mav 593 2225 1731 396 @ 3 o 4545 ﬁ;:,. =4
26-Nov 573 2148 1670 387 a 0 0 4773 ;q{g,;f:
27-Now 573 3149 1671 382 a 0 o 4775 @M;'
28-Mov 572 2143 1667 381 a 0 o 4763 t%:w_
29-Nov 572 2145 1669 181 0 a 0 4768 AT AY
30-Mov 573 7149 1671 332 0 0 i 4775 {,41'
4] 0 0 0 o i] 4 o e

46
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PRODUCTION

ot TOTAL SIGNATURE
ITEM NAME | TANDOOR LARGE REGULAR SLICE BABYCORN BABY CUT TOMATO PUREE

01-Apr o 0 o o o o 2206 2208 4’31,;_,_:

02-Apr o 0 0 1] 0 i 2212 2212 _4%,2 ¢

03-Apr 0 0 0 o 0 0 2216 2216 A;a,;__

04-Apr 0 ] 1] i 0 0 2218 2218

05-Apr 0 o o 1 i 0 2224

O6-Apr 0 1] i] 0 1] 0 23230 :

07-Apr 0 1] 0 0 i 0 2% | n

08-Ape = o A o | " @ 5 T

09-Apr 0 0 0 0 0 o 2252 2252 e

10-Apr 0 0 0 o 0 0 2255 2755 ,9},,}

11-Apr 0 o 0 0 o 0 2267 2267 e

12-Apr 0 o o D 0 ] 2273 2273 ;m

13-Apr 0 0 0 0 D (] 2303 2303 }fﬁ!q; =)

14-Apr 0 0 ] 0 1] 0 2315 2315 é; a !;

15-Apr 0 0 0 0 0 0 2321 2321 A

16-Apr o 0 ] o 0 0 2279 2279 L

17-Apr 1] a 1] a ] 1] 2285 2285 _,4,‘“ i

18-Apr o 0 0 0 0 0 2297 2297 ﬁ,m

19-Apr 0 a 0 0 0 0 2327 2337 A‘-r .f
£5-Our

20-Apr o 0 a ] a D 2327 2327 ‘o

21-Apr o 0 0 0 1864 254 1212 3330 4;“ ;/:

22-Apr 0 0 0 o 1242 169 1467 2878 Aj"i#

23-Apr 0 0 0 1] 1273 174 1455 2902 .A(, N

24-Apr 0 ] i 0 1449 198 1461 3108 g ay

25-Apr 0 0 1] o 1656 115 1376 3258 g

26-Apr 0 i 0 0 1667 227 1382 3276 :,;.,-a I

27-Apr 0 0 0 o 1988 271 1212 3471 25

28-Apr 0 a 0 0 2029 277 1224 31530 %__:E

| 29-Apr ] ] 0 0 1770 241 1212 3224
30-Apr 0 i] 0 0 2071 282 1158 3511 ;}-,4 ’f "
o o 0 o 0 i D 0 -
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DATE FHC;DUE_ION
TOTAL SIGMATLRE
ITEM NAME TANDOOR LARGE REGULAR SLICE BABYCORN BABY CUT TOMATO PUREE
a1-Mar 546 2048 1593 364 0 0 o 4550 J;-‘g#
02-Mar 548 2053 1597 365 0 0 0 4563 i
03 Mar 551 2064 1606 367 o 0 (]
O4-Mar 554 2076 1614 169 0 0 o
D5-Mar 557 2087 1623 371 ] o ]
a6-Mar 558 2093 1628 372 o L] o
07-Mar 560 2102 1635 a7a - a o
08-Mar 561 2104 1636 374 0 0 0
09-Mar 563 2108 1641 375 1] 0 o
10-Mar 563 2113 1643 376 0 L] a
11-Mar 564 2115 1645 76 Q o o
12-Mar 566 11 1649 377 1] o 4] 4713 ?;Z},
13-Mar 569 2132 1658 379 o o 1] 4738 &,-q !
14-Mar 570 2138 1663 380 o 0 o 4750 £
15-Mar 572 2143 1667 381 1] 0 4] 4763
16-Mar 0 0 0 D o o 2224 2224 Ay as
17-Mar i} (1] 0 o a 4] 2248 2248 s ; ju,
18-Mar o 0 o 0 0 o 2267 2267 ’ 4_; 4y
19-Mar o o 0 o o o 2285 2285 s _%A#_
20-Mar o o 0 0 o o 2288 2788 r,g}, Ady
21-Mar 4] 0 0 o o i 2291 2291 ; }ﬁ :_
23-Mar o 0 o 0 0 1] 2303 2303 s,
23-Mar ] o o 0 o 0 2315 7315 44
24-Mar 1] o 0 ] ] ] 2321 2321 % e |
25-Mar 0 o o 0 0 0 2377 2327 Aiaa
26-Mar 0 ] o 0 0 0 2345 2345 p )
27-Mar o o o o o D 2358 7358 e
28-Mar 0 0 g 0 o 1] 2370 2370 m
29-Mar 1] H] 4] t] t] o 2388 2388 A
30-Mar D 0 a 0 0 0 2400 2400 (.t;réh_,
| 31-Mar ] 1] 1] 1] 0 0 2412 2412 ,:i‘

48
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DATE | PRODUCTION
TOTAL SIGNATLIRE
ITEM NAML TANKDOOR LARGE REGULAR SLICE BABYCORM BABY CUT TOMATO PUREE

01-Feb 546 2048 1593 364 0 0 0 asso | A,
02-Feb 585 2194 1706 390 0 0 ] 4875 é,..j,
03-Feb 576 2160 1680 384 0 0 (] 4300 %
04-Feb 557 2087 1623 a7 0 0 ] 4638
@5-Feb 560 2098 1632 373 0 0 0 4663
06-Feb 563 2108 1641 375 0 0 o 688 | 4
07-Feb 567 2126 1654 378 0 0 0 - ans | 4
02-feb 569 2132 1658 379 0 0 ST 418 &
09-Feb 570 2138 1663 380 1] 15 o 4750
10-Feb 585 2192 1705 320 0 o a 4872
11-feb 575 2154 1676 383 0 3] 0 4788
12-Feb 578 2166 1684 385 o 0 0 4813
13-Feb 581 2177 1693 387 0 0 0 4838
14-Feb 582 2183 1698 388 0 0 0 4850 o
15-Feb 566 2121 1649 377 1] ] 0 4713 A
16-Feb 584 2188 1702 389 0 3] 0 4853 ﬁ A,
17-Feb 585 2154 1706 390 0 i i 4875 fé’rl Y
18-Feb 587 2199 1711 391 0 o 0 4888 Loy
19-Feb 590 2211 1719 3493 0 i 0 4913
20-Feb 591 2216 1724 154 o i 0 4425 ‘2;1,,
21-Feb 593 2222 1728 135 0 i o 4938 J
12-Feb 593 2225 1731 396 0 o 0 4945 o,
23-Feb 5494 2228 1733 396 0 0 o 4450
24-Feb 582 2184 1698 388 0 i o 4853 AA 5
25-Feh 596 2233 1737 397 0 i 0 4963 A Hf
26-Feb 597 2248 1741 398 0 o 0 4575 r’;ﬁ#_
27-Feb 5749 1T 1689 386 0 0 o 4825 s
28-Feb 576 2160 1680 384 o 0 0 4800 §

o o 0 i o 0 ] (1] 5

0 0 0 o 0 0 o 0

0 ] ] 0 0 i o 0
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DATE PRODUCTION

- T TOTAL SIGNATURE

TEMNAME | TANDOOR LARGE REGULAR SLICE BABYCORN BABY CUT TOMATO PUREE

01-jan 572 2143 1667 381 0 0 0 4763
02-Jan 585 2184 1706 390 0 0 0 4875
03-jan 576 2160 1680 384 0 0 0 4800 &
04-jan 575 2154 1678 g3 0 0 0 4788 @c, :
05-Jan 576 2160 1680 384 0 0 0 4800
06-Jan * 578 2166 1684 385 0 i} 0 ; ;
07-Jan 579 217 1689 386 0 [ o [ Ry
D8-lan 582 2183 1698 388 a ) ] 4[_ 4850 Y
09-Jan 585 2194 1706 39 0 0 =" |85 -%ﬂj
10-Jan 585 2192 1705 390 0 o a 4872 "?‘3#
11-Jan 555 2081 1619 370 0 0 0 4625 [ o
12-Jan 558 2093 1628 372 0 0 0 450 | ,';ﬁﬁ.,,_ 3
13-lan 551 2104 1636 374 0 0 0 4675 ,4, Ay
14-Jan 566 2121 1649 377 0 0 0 4713 ,4:
15-Jan 567 2126 1654 378 0 0 0 4725 :i,ru,_
16-Jan 285 1069 831 130 1988 271 0 4634 : .;’;,;Q
17-Jan 287 1074 836 191 1958 272 0 4558 j_j;- ;’
18-Jan 279 1046 B14 186 1922 262 0 4509 .A;.L
19-Jari 273 1024 796 182 1905 260 0 4440 Aay
20-Jan 281 1052 818 187 1864 254 0 4455 '%ﬂﬁ
21-Jan 270 1013 788 180 207 282 a 4603 A
22-Jan 284 1064 828 189 2071 283 0 4718 ,gj.,:?__
23-Jan 296 1108 862 197 2029 277 0 4763 %
24-Jan 273 1024 796 182 1895 258 0 4428 ¥
25-Jan 293 1097 B53 195 2071 282 1] 4790 ,{;;W
26-Jan 296 1108 862 197 2071 282 0 4815 p‘bvtf
27-Jan 296 1108 862 197 2040 278 0 4780 Fay
28-4an 300 1125 873 200 1750 239 0 4428 ,4-:,,.-,
29-5an 257 962 748 171 2071 282 o 4490 Y

| 30Jan 300 1125 875 200 1977 270 0 4747 A,
31-Jan 287 1074 836 191 1868 255 0 4510 %ﬂ?‘
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5375

DATE PRODUCTION
TOTAL SIGMATURE

ITEMY MAME TANDOOR LARGE REGULAR SLICE BABYCORN BABY CUT TOMATO PUREE
01-Dec 564 2115 1645 376 o 0 o 47040 ines
02-Dec 525 2194 1706 390 0 0 0 4875 i 1, é I
03-Dec 575 2160 1680 384 0 0 0 4800 fj. %
04-Dee 581 2177 1693 387 0 ] 0 4838 Fﬂﬁd
05-Dec 582 2183 1698 388 ] 0 0 BE0 #"5 it
06-Dec 566 2121 1649 377 0 o ol 4713 ’ ? Al
07-Dec 569 2132 1658 379 0 ] 0 473 | AU
08-Det 584 2188 1702 389 0 0 e 863
09-Dec 585 2194 1706 390 0 0 o 4875 :
10-Dec 585 2192 1705 390 0 0 0 4872
11-Dee 579 2171 1689 386 L) 0 0 48325 "m—
12-Dec SE8 7205 1715 392 ] o o 4900 3
13-Dec 550 2211 1719 393 1] 0 1 4913 ¥
14-Deg 561 2104 1636 374 ] o ] 4575 .é::
15-Dec 570 2138 1663 380 0 o 0 4750 L.y
16-Dec 563 2109 1641 375 ] 0 0 4688 ¥ ﬂ-;.q‘f
17-Dec 582 2184 1698 388 0 0 0 4853 _j-_,qi,
18-Dec 584 2192 1705 390 ] 0 0 4870 W
19-Dec 592 2219 1726 354 0 0 0 4930 A

| 20-Dec SEO 2098 1632 373 0 o o 4663 2 2 Ay
71-Dec 592 2218 1726 394 0 o 0 4930 ,4{ AL
22-Déc 504 2228 1733 396 ] 0 0 #3950 ! _%7

| 23-Dec 539 2244 1746 399 0 0 o 4988 %';‘.
24-Dec 572 2143 1667 381 0 0 0 4763 E ia 5
25-Dec 572 2145 1669 381 0 0 0 4768 :
26-Dec 573 2148 1670 382 ] 1] o 4773 ..—j/: ::
27-Dec 575 2154 1676 383 ¥ 0 0 4788 .

| 28-Dec 575 2158 1678 384 a0 ] 0 4795 f 9__
29-Dec 576 2154 1679 384 o o 0 4794 ,J? i
30-Dec 597 2239 17a1 198 0 0 0 a7 |Aa "
31-Dec 598 2242 1744 393 0 0 0 4583 :4,!44

g~
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Form GSTR-3B 52

[See rule 61(5)]
Year 2024-25
Period October
| GSTIN of the supplier . | GeAAMFYV4BTIE1ZW
2(a). Legal name of the registered person S - | VALUE FOODS
2(b). Trade nama, if any 1 Value Foods

2(c). ARM
2(d). Date of ARN

|| AADB1024621470T

(Amount in ¥ for all tables)

3.1 Details of Outward supplies amwmﬁes liable to reverse charge (other than those covered by Table 3.1.1)

Mature of Supplies Total taxable Integrated Central State/UT Cess
value tax tax tax

(a) Outward taxable supplies (other than zefo rated, nil rated and 5604308.35| 10768472 | 12701455 | 127014.55 | 0.00

exempted)

(b) Outward taxable supplies (zero rated) 0.00 0.00 : 2 0.00

(c ) Other outward supplies (il rated, ammmd} 1153250.00 - = - -

{d) Inward supplies (liable to reverse dwq.aj 29508.42 1475 42 0.00 0.00 | 0.00

(2) Non-GST outward supplies 0.00 - :

3.1.1 Details of Supplies notified under section
SGST Acts

) of the CGST Act, 2017 and corresponding provisions in IGST/UTGST/

MNature of Supplies ' EE kY Total Integrated | Central | State/ Cess
- taxable tax tax UT tax
X L -; I value
(i) Taxable supplies on which electronie We operator pays tax u/s 9(5) [to 0.00 0.00 0.00 0.00 | 0.00
be furnished by electronic commerce ope
(ii) Taxable supplies made by reglstal'ad pm‘mn through electronic commerce 0.00 - -
operatar, on which electronic com is required to pay tax u/s 9(5)
[to be furnished by registered person mafﬁ@ ﬁﬁpl[ﬂ through electronic
commerce operator] K
3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made
Mature of Supplies Total taxable value Integrated tax
supplies made to Unregistered Persons 0.00 0.00
Supplies made to Composition Taxable 0.00 0.00
Persons
supplies made to UIN holders 0.00 0.00
4. Eligible ITC
Details Integrated tax | Central tax State/UT tax Cess
A ITC Available (whether in full or part)
{1} Impart of goods 0.00 0.00 0.00 0.00
() Import of services 0.00 0.00 0.00

0.00




/ 8377
Kupplies from ISD 0.00 0.00 0.00 0.48 4
— .
er ITC 105971.70 70651.52 70651.52 0.0
}iﬁeversed
__}K'S_per rules 38.42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00
/) Others 0.00 0.00 0,00 0.00
C. Net ITC available (A-B) 10744712 70651,52 70651.52 0.00
(D) Other Details 0.00 0.00 0.00 0.00
(1) ITC reclaimed which was reversed under Table 4(B)(2) in earlier tax 0.00 0.00 0.00 0.00
period i
(2) Ineligible ITC under section 16(4) & EWWW due to PoS rules 0.00 0.00 0.00 0.00
& Values of exempt, nil-rated and non-GST inward supplies
Nature of Supplies Inter- State supplies Intra- State supplies
From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00
Non GST supply g 0.00 0.00
5.1 Interest and Late fee for previous tax period
Details Integrated tax Central tax State/UT tax Cess
System computed - - Z
Interest
Interest Paid ~ 0.00 0.00 0.00 0.00
Late fee R 0.00 0.00 -
6.1 Payment of tax _ ke :1;-"7'
[Hescripti Tax Adjustment | Net Tax Tax paid through ITC Tax paid | Interest Late fee
on payable of Payable = : in cash paid in paid in
negative P 4 ed E;ntral tSalti\m.a'l.ﬂ Cess i ausli
liabilityof | :
previous |
b tax period | i
(A) Other than reverse charge '_ f
Integrated | 107685.0 0.00| 107685.0 | 107447.0 238.00 0.00 0.00 0.00
tan 0 i 0
Central 127015.0 0.00| 1270150 0.00 | 1270150 0.00 0.00 0.00
1ax 0 0 0
State/UT | 1270150 p.00 | 1270150 0.00 - 127015.0 0.00 0.00 0.00
tax 0 0 o
Cess 0.00 0.00 0.00 - - - 0.00 0.00 0.00 -
(B) Reverse charge and supplies made u/s 9(5)
integrated | 1475.00 0.00| 1475.00 - - . 1475.00 -
lax
Central 0.00 0.00 0.00 - - - - 0.00
18X
State/UT 0.00 0.00 0.00 - - 0.00 -
12x
Cess 0.00 0.00 0.00 - - - 0.00 -
Breakup of tax liability declared (for interest computation)
WS : blji S— et
. A
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AN

12701500 127015.00 | 0.

‘has been concealed there fr

tion: ;

i given herein above is true and correct 16 the best of my knowledge and belief and



FORM GSTR-1 55
[See rule 59(1)]
Details of outward supplies of goods or services

' Financial year [202425
Tax period i.ﬁcﬂober __
[1 GSTIN DEAAMFVABTTETZW
|2 (@ Legal name of the registered person VALUE FOODS
{b) Trade name if any Value Foods .
l © | amn AAD610241904488
fd)

s
4 - Taxable outward supplies made 1o registered persons (other than reverse charge st

Total 22 | Inwoiee | 56,04,308.35
2B - Taxable outward supplies made to registered persons attracting 1ax on reverse charge - B2B Reversecharge g T
Total | 0 | invoice J 0.00 | 0.00 |

"5 - Taxable cutward inter-state supplies made to unreglstered persons {where invoice value is more than Rs. 1 lakh) including supplies made through &commerce :;pﬁ'atnr. rate wisa - B2CL (Large)
| 0 Invoice | 0.00 | 0.00

| Tatal

6A - Emu_rts {with/without payment)
Total &7 0 Invaice |

Invoice |

. EXPWP
I_ - EXPWOP ™ 0 invoice |
68 - Supglies made 1o SEZ unit or SEZ developes - SEZWP/SEZWOP
| Total | 0 Invoice i 3
- SEZWP —'_ 0 Invoice ‘
- SEZWOP | [1] Invoice
&C - Deemed Exﬁuns ~DE L
Total [ 0 | ivoice | 0.00 | 0.00 | 0.00 0.00 |

IT-Taxame supplies (Met of dabit and credit notes) 10 unreqistered persons {other than the supplies covered in Table 5} including supplies made through e-commerce operator attracting TCS- B2CS (Others)
IP Address: 1574914




Description

Total

No. of
records

Document
Type
Net Value

Integrated Tax ()

Central Tax (%)

State/UT Tax (T)

8- N.fl;thad. exempted and non GST Eﬂu;a;-& supplies

Total 11.53,250.00
- Nil 0.00
- Exempted | 11,52.250.00
- Mon-GST | 0.00
94 - Amendment to taxsble outward supplies made 1o registered person in retums ¢

Amended amaunt - Total

Wet differentizl amaunt [Amended - Driginal)

94, Amendment 1o taxable outward supplies mada 1o registered person in retu

amended amount - Total

Net differential amount (Amended - Original)

54 - Amendment 1o Inter-State supplies made to untegistered person (where invoice value is more than Rs. 1 la

Amended amount - Tatal

o

Invoice

Net differential amount (Amended - Original)

1

94 - Amendment 1o Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOF)

_Amended amount - Total [ o Invoice 0.00
| Net differential amount (Amended - Original) - Total I 0.00
- Expwe —————— == 0 | mvoice 0.00
_EXPWOP i Invoice 0.00
| 94 - Amendment to supplies made to SEZ units or SEZ developers in returns of earfier tax periods in table 68 {SEZWP/SEZWOF) N p
amended amount - Total o Invoice 0.00 0.00
Net differential amaunt (Amended - Original) - Total 0.00 0.00
- sEzwe 0 Invoice 0.00 0.00
- SEZWOP 0 " nvoice 0.00
"gA - Amendment ta Deemed Exparts in returns of earller tax periads in table 6C (DE) Tt
Amended amount - Total 0 Invoice 0.00 .00 0.00 0.00
Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00

9B - Credi/Debit Nates (Registered) — CONR

1P Addrags: 157.49.7¢€




MNo. of Document

5 i : -
vy Type Value (T) Integrated Tax (¥) Central Tax (%)

Description

| Total - Net off debit/eredit notes (Debit notes - Cradit notes) 0.00
Credit / Debit notes issued o rzgistered person for laxable outward supnhes in IBbIE 4 n!her than Lahte - B2B Regular

Net Total (Debit notes - Credit notes) | o 1 Nate ] 0.00 | 0.00 | — 0.00 | ' 040 |
Credit / Debit notes issued fo reglmere:i person for taxable outward supphes in tabie 4 ﬂther than tahle £ - BZB Reversa charge

Net Total (Debit notes - Credit notes) | 0 [ Note | o.00 | 0.00 | 000 | 0.00 |
Credit / Debit notes issued 1o registered persan fior taxable mnward supplies in table 68 - SEZWPISEZWDP

Net Total (Debit notes - Credit notes) l 0 | Note ] 0.00 |
Credit / Debit notes issued 1o registered person for taxsble outward supplies in table &C - DE
Net Total (Debit notes ~ Credit notes) | & [ woe |

Total- Net off debit/credit notes (Debit notes - Credit notes) | o | Noe |
Unregistered Type
- BICL o Mate
- EXPWP Nate
- EXPWOP o Note

4C - Amended Credit/Debit Motes {Registered) - CONRA
amended amount - Total 0 M

Niet Differential amount (Net Amended Debit notes - Net |
.ﬁ-mendﬂd Credit nutes]n - Total

Amended Credit / l:lehrl. notes rssued to registered p-ersun for tamt:le autward sumlles in 1able 4 ather than table & - BZE Reguiar

7

Net total (Net Amended Debit notes - Net Amended | 0 Nate .00 0.00 000
Credit notes) | i
Amended Credit / Dehn motes igsuad 1o reglstered person h:rr taxable m.rt'-ward EUPNIES in table 4 mher than tabie & - B2B Re'.reme d'large

Net total (Nel Amended Debit notes - Net Amended o Neste 0.00 0.00 0.00 0,00
Credit notes) g i

I3 -f_-l. jﬂ'
Armended Credit / Debit notes issued 1o reglsmred person lor taxable cn.rlward supphﬂs i table 6B - SEZWP/SEZWOP

B Net total (Net Amended Debit notes - Net Amended | 0 Note 0.00 | 0.00 |
Credit nates) A I |

amended Credit / Debit notes issued 1o rEgls:tered persan for taxable ouhuard supmem table 6C - OE J
Net total (Net Amended Debit notes - Net Amended | 0 Note .00 | 0.00 0.00 | .00 |
Credit notes) i : | | | |

90 . Amendad Credit/Debit Notes (Unregistered) - CONURA

amended amount - Total i | Mote | oo 0.00 |
Net Differential amount {Met Amended Debit notes - Net ' 0.00 n.00
Amended Credit notes) - Total | | |

! Unregistered Type i

IP Address: 157.49.1¢ £




No. of
records

Description

BZCL

- -E E"E‘P T ____"1___0

Document

Type

Integrated Tax (%} Central Tax (%)

State/UT Tax (F)

'?3 - Amendment to tadable attward supplies made 1o unregistered person in retums for earlier tax p

efkds in table 7 including supphes made through e-commerce 0

perator attracting TCS - B2C (Others)

amended amount - Total | 0 [ Netvalee | 0,00 | 0.00 | 0,00 0.00 |
Net differential amount (Amended - Original) | | 0.00 | 0,00 | 0.0a 0.00 |
(1AM, 11AR) - mmmmdmmmmmmmmmuw o tax liabiiy) (Net of refund vouchers, f an) ~~ s
L | 0 [ Wevaue | 000 000 00 | o
118{1), 118(2) “Advance amount received in earlie tax pefiod and adjusted against fhe- oplies being d R
Tatal . 000 ) 0.00 o
T7A - Amendment to advances received in retums for earier tax periods i table 11A(1), 11A(2) (Net of refund: 3 i . Iy ey
Amended amount - Total | 0 | Netvalue 0w e 0.00 0.00
B | | 000 | _ om 0.00
118 - Amendment to advances adjusted lnﬁmm-ear_ﬂﬁ.m periods in table 11B{1), 1 1802} (Net of refund vauchers, if any) o3 % ‘j" :
Amended amount - Total | 0 [ Netvaie | 0.00 0.00 0.00 | om0 | | % ¥
| Total — - oo 0.00 0.00 | 000
I <5
12 - HSH-wise summary Eﬂnwidmﬂnliﬁ TR s —
Total 1 6 N\ [ 675755835 T 1076847 | 12701455 | 12701455 |

| 13 - Documents issued

Het issued documents o 37 All Docoments

14 - Suppres made thmugh E-Commerce Dperalors.

Tatal ] Net Value S, G0 0.00 0.00 0.00
|{a} Lisble to collect tax /s 52 __I_ Net Value + | O U0 0.00 0.00 0.00
o LabletopaytaxwsS(s) 0 _[ NetValve | 0.00 000 | 000 | 000 |
[ i =
| 744 - Amended Suppliss made through E-Commerce upmrs i
)j.mended amaunt - Total [ NetValue '| 0.00 0,00 0.00 0.00
Net differential amourit (Amended - O Ungmal.] | Net Value |I . hgpa - 0.00 . 000, 0.00
() Liable ocollecttax /s 2 - _I__ = =

|P Address: 157.49.1€
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e midLw SRR ¥ 5 = 20 i
Amended amount — Total 0 | Met Value o000 0.00 000 0.00
-_Net differential amnﬂ.ﬁmgﬁ - Diriginal) : 0 l " Net Value j =3 0.00 0.00. g0 0.00
() Liable to pay tax u's $(5)
" Amended amount - Total — | o Netvaive | o0 | 0.00 0.00 Do
Net differential amount (Amended - Original) . 0 | NetValue 000 0.00 | 0.00 0.00
15 - Supplies U/s 9(5)
T Toal 0 Document/Net 0.00 0.00 0.00 0.00
Value
- For Registerad Recipients 0 Document 0.00 000 0.00 .
- Regular 0 ‘Document 000 000 | 0.00
- DE [ Document 0.00 0.00 : 0.00 L S
SEZWP 0 Dacument _0.00 00
. SEZWOP 0 Document 0.00
- For Unregistered Recipient 0 Net Value 000 Tl 0.00
354 (1) - Amended Supplies U/s 9{5) - For Registered Reciplents
Amended amount - Total 0 Document
T Net differential smount (Amended - Original) o Document
Regular ' 0 ocmasnt: |
- DE 0 Document
- SEZWP 0 Document o
| - sezwop e i 0 | Document
154 () - Amended Supplies Urs %(5) - For Unregistered Reciplents =
Amended amount - Total ' e U Net Value T o 0.00 | 0.00 0.00 -
Net differential amount (Amended - Original) [ o et Value ' 0.00 | T o 0.00 | 0.00 B

Verification: e,

I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed thefe
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply. ——
Date: 09/11/2024

Signature

Name of Authorized Signatory

DEEPAK GOEL

Designation/Status: PARTNER
IP Address: 157.49.1
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Form’GSTR-3B 60

[See rule 61(5)]

| vear 202425
| Period Movember

| GSTIN of the supplier [ osaampvasIEnZW _‘l

2(a). Legal name of the registered person =N

2{b). Trade name, if-any

2(c). ARN — R AAQ81124601509)
2(d). Date of ARN i)

{Amount in 2 for all tables)

3.1 Details of Outward supplies and Mﬂe& liable to reverse charge (other than those covered by Table 3.1.1)

Nature of Supplies Total taxable Integrated Central State/UT Cess
value tax tax tax
(a) Outward taxable supplies (other than zero rated, nil rated and 4579458.12 42311.95 | 14665412 | 14665412 | 0.00
exempted) »
(b) Outward taxable supplies (zero rated) 0.00 0.00 E - 0.00
{¢ ) Dther outward supplies {nil rated, ﬂﬂm ] 994839.00 - - ’
—_— |
(d) Inward supplies (liable to reverse charge) 10130.00 506.50 0.00 oo | 6.00
() Non-GST outward supplies 2 (.00 . : =
3.1.1 Details of Supplies notified under sectiol ) pf the CGST Act, 2017 and corresponding provisions in IGST/UTGST/
SGST Acts e, <
Nature of Supplies ﬁ ' Total Integrated central | State/ | Cess
s, taxable tax tax UT tax
o value
(i} Taxable supplies on which electronic commerce operator pays 1ax u/s 9(5) to 0.00 0.00 0.00 0.00 | 0.00
be furnished by electronic cummem&_.__{q‘ﬁﬁru |
(i) Taxable supplies made by reg1gt,éréﬂ person ttyﬁ{ﬁuh glectronic commerce 0.00 2 ; .
operator, on which glectronic cCoOmMMErce Of 19 required to pay tax ufs 9(5)
[to be furnished by registered person makin supplies through electronic
commerce operator] :

3.9 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made

Mature of Supplies Total taxable value Integrated tax

Supplies made to Unregistered Persons 0.00 0.00
Supplies made to Composition Taxable 0.00 0.00
Persons

supplies made to UIN holders 0.00 0.00

4. Eligible ITC

Details Integrated tax | Central tax State/UT tax Cess
A ITC Available (whether in full or part)
(1) Import of goods ! 17 0.00 0.00 0.00 0.00
e e
s % AP 0.00 0.00 0.00 0.00
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lipplies from IS 0.00 0.00 0.00 261
rITC 397639.07 7021061 7021061 (.00
)-{ eversed
& per rules 38,42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00
J Others 0.00 0.00 0.00 0.00
"E' Met ITC available (A-B) 398145.57 70210.61 70210.61 0.00
*| (D) Other Details 0.00 0.00 0,00 0.00
{1) 1T|:[|: reclaimed which was reversed under Table 4(B){(2) in earlier tax 0.00 0.00 0.00 0.00
perio
{2} Ineligible ITC under section 1 &(4) &ITC restricted due 1o PoS rules 0.00 0.00 0.00 0.00
5 Values of exempt, nil-rated and-wmwﬂ'auppllas
Mature of Supplies Inter- State supplies Intra- State supplies
From a supplier under composition scheme, Exernpt, Nil rated supply 0.00 0.00
Non GST supply Ty 0.00 0.00
5.1 Interest and Late fee for previous tax period
Details T Integrated tax Central tax. State/UT tax Cess
System computed - -
|nterest
Interest Paid 0.00 0.00 0.00 0 ﬂ
| Late fee ‘ 0.00 0.00 ;
6.1 Payment of tax
Descripti | Tax Adjustment Tax paid through ITC Tax paid | Interest La‘Fj fee
on payable ;;g?}ive &intral tg;:te JUT | Cess in cash E:aﬁi in E:ls hm
liability of |
previous !
tax period
() Other than reverse charge
integrated | 82312.00 0.00 | 82312.00 | 82312.00 0.00 0.00 0.00 0.00
tax '
Central 146654.0 0.00 | 146654.0 | 146654.0 0.00 0.00 0.00 0,00
Lax 0 o 0
State/UT 146654.0 o0 | 146654.0 | 146654.0 - 0.00 0.00 0.00 0.00
Tax 0 0 i
Cess 0.00 0.00 0.00 : * b 0.00 0.00 0.00
(B) Reverse charge and supplies made u/s 9(5)
Integrated 507.00 0.00 507.00 - - 507.00
tax
Central 0.00 0.00 0.00 . - 0.00 -
tax
State/UT 0.00 0,00 0.00 . - - 0.00 -
tax
Cesy 0.00 0.00 0.00 - - 0.00

Breakup of tax liability declared (for interest computation)
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2024 | 82819.00 | N 146654.00 | 146654.00 0.00]

Ation: p
/ 8y solemnly affirm and declare that the information given herein ahove is true and correct to the best of my knowledge and belief and
'Jﬁg has been concealed there from.

/ Jate: 20/12/2024 Name of Authorized Signatory
/ DEEPAK GOEL

Designation /Status,

PARTNER ﬂ[}f%
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services

63

[Financialyesr | 202425
i Tax period Muuernh_ar
3 GSTIN DEAAMFVASTIEIZW
2. (@ Legal name of the registered person VALUE FOODS .
{b) Trade name if any Value Foods
i©) ARN | AADB1124767560H
{d) ARN date - | eenzrze2e

Description

s iy

44 - Taxable outward supplies made to reqistered persons (other than reverse charge supplies) including supplies made throug!
Total | 16 | Inwice | 4592,523.40 |

1,46,664.12 | ' 14665412 |

= -

4B - Taxable outward supplies made to registered persons attracting tax on rlwe_rsa ;:_tngrgg_:_ﬁlf_ﬁlﬁme charge

Total i 0 [ nvoice | 0.00 | Doy o 0.00 |

5 - Taxable outward inter-state supplies made 1o umegﬁqerec_l persons fwh_eiimhce value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large]
Total 0 | invoice 0.00 | 0.00

Total o Invaice
- EXPWP o Invaice
- EXPWOP t| o Inwoice

Total o | Invoice a
- SEZWP 4] | Invaice
- SEZWOP 0 | Invoice

6C - Beemed Exports — BE

Tatal | 0 Invoice 0.00 0.00 | 0.00 | 0.00 |

T.- Taxabie supplies (Net of debit and Ed'rl notes) to unregistered persons

{ojh-er than the sup-pii;as covered in Table 5) including supplies made through e-commerce operator attracting ?EE - B2CS (Others)

IP Address: 157 49.1¢
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No. of Document Value (F) Integrated Tax (¥) Central Tax (7) State/UT Tax (T}

records Type
Eal = 4] Met Value 0.04 0.00 0.00 0.00

Description

8- Nil rméﬁ. exempted an_l;l non GET mnwgrij_ ;l.mpties

Total

- Nil

- Exempted

- Men-GST
Amended amount - Total 0 o 000 000 : e 7
Nt ierenial amount (Amended - Orignal) | I ) BN ) I— 9%

Amendment to taxable outward supplies made to registered person in retums of earfier R
Amended amount - Total [ Invoice 0.00 r
Met differential amount (Amended - Original) 0.00 . !
94 - Amendment to Inter-State supplies made to unregistered person (where invoice value is mare than Rs. 1%&*# eariier tax
Amended amount - Total 0 invaice | 0.00 |
Met differential amount (Amended - Driginal) | .00 |

%4 - amendment ta Export supplies in retumns of earfier tax periods in table 64 (EXPWP/EXPWOR)

Amended amount - Total H] Invaice 0.00
Net differential amount (Amended - Original) - Total 0.00
-EXPWP 0 Invoice 0.00
- EXPWOP 0 Invoice 0.00
94 - Amendment o supplies made to SEZ units or SEZ developers in returs of earlier tax periods in table 68 (SEZWP/SEZWOP)
Amended amount - Total 0 Invoice 0.00
Net differential amount (Amended - Original) - Total . 000
- sEzwP o Invoice .00
- SEZWOR 0 Invoice: . | 0.00
94 - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE) 2
Amended amount - Total ! 0 Invoice 0.00 | 0.00 | 0.00 0.00 !
MNet diffarem]ai amount (Amended - Driginal) ] 0.00 000 | 0.00 0.00 I

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 157 49.7€
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Mo. of Document

Description records Type

Value (¥) Integrated Tax (%) Central Tax (3) State/UT Tax )

Total - Net off deh:tfcredn ngles (Debit notes - Credit n-::tes] Mote

-13:065.28

Credit / Debit nmes Is shied IU.TEg-I.S-tE!'Ed person for laxahle outward supplms in !able 4 other than table & - B2E Regular
Net Total (Debit notes — Credit notes) ] 1 | Now : 1306528 | T 5w o 0.00 o e
Cradit / Debit notes issued te regmered persan for tﬂv,able outward supplies in table 4 ather than T,ahle G- B28 Re'\reme charge
[ Net Total (Debit notes - Credit notes) | 0 | Note | 0.00 | ‘0.0 | 000 000 |
Credit / Debit nates issued to registered perseon for taxable outward supplies in table 68 - SEZWP/SEZWOP
Net Total (Debit notes ~ Credit notes) [ 0 | Nowe ]

Credit / Debit notes issued 1o registered persan for taxable outward supplies in table 6C - DE
Net Total (Debit notes - Credit notes) | 0 | wote
9~ CoR. TS
Total - Net off debit/credit notes (Debitnotes-Creditnotes) | 0 |  Note
Unregistered Type
- p2cL 0 Note
- EXPWP 0 Note
- EXPWOP 0 Nate
| SC - Amended Credit/Debit Notes (Registered) - CONRA _ _ gl e ot .
| Amended amiount - Total i Naote | 0.00 | 0.00 0.00 0.00 -
Net Differential amount (Net Amended Debit notes - Net ' ' 0.00 ] .00 0.00 0.00
Amended Credit notes] Tatal |

Amendod Credit .f Def;n nates issued tu req:stemd person fnr laxabJE outward suppTeﬁ in table 4 other than table 6 - BZB Regular

Net total (Net Amended Debit notes - Net Amended | 0 ' Note l 0.00 0.00 " poo| 0.00
Credit notes) | q |

Amended Eredrt / Debit nmes issued 1o registered person fnr taxable outward suwhes intable 4 D'I!her than table & -B28 Reverse chﬂrge
Net total (Net Amended Debit notes - Net Amended | O Note 000 | B 000 0.00 000
Eredrt notes) l rrf"‘

Arnended Credit / Debit notes issued to reglstﬁed person for taxable autward supplies in table E-E! SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Amended 0 Note 0.00 0.00 '
Credit nales_] . N

Amended Credit / Debit notes 1ssued to registerad persun for 1axahh! outward supplies inltabie El: DE
Met total (Net Amended Debit niotes - Net Amended 0 Note 0.00 0.00 0.00 ‘ 0.00

Credit motes)

9 - Amended Credit/Debit Notes (Unregistered) - CONURA

“Amended amount - Total o Note 000 oo
Nat Differential amount {Met Amended Debit notes - Net 0.00 0.00
Amended Credit notes) - Total | (S

Unregistered Type

P Address: 157 49.1¢€



Description

- B2CL
- EXPWP
- EXPWOP !

MNo. of
records

Document
Type

Mite
o MNote
] MNote

Iintegrated Tax (F)

Central Tax ()

State/UT Tax (%)

10 - Amendment to taxable outward supplies made to unregistered person in retums for eardier tax peﬁuds%ﬁ table 7 including

supplies made through e-commerce operator attracting TCS - B2C (Others)

Amended amount - Total 1] Met Value 0.00 000 0.00 0.4a

Met differential amount {Amended - Original) | 0.0o 0.00 0.00 0.00 1

T1A[1), 11A(2) - Advances received for which invoice has not been issued (1ax amo G

Total | 0 0.00 |

118(1), 11B{2) - Advance amount received in earfier tax period and adjusted . =

Total — %= 0.00 |

11A - Amendment to advances received in returns for earlier tax periods in table TTA{T), 11A(2) (Net of refund ifar \ =

Amended amount - Total o Met Value 0.00 1 0.00 0.00 0.00.

Total 0.00 .00 0.00 oon| %

118 - Amendment to advances adjusted in retumns for earlier tax periods in table 118(1), 11B(2) (Net of refund vouchers, if any) e »

Amended amount - Total 0 et Value | 0.00 0.00 0.00 aipa | 4

Total | 0.00 0.00 0.00 | 0.00 _

12 - HSN-wise summary of outward supplies. P

Total | 16 ' NA | SEsarazoraz [ szanasie 146,654.12 | 14665412 | o [

- : 5 P -

| 13- Documents issued L i g
| Metissued documents | a7 All Decuments

14- Supplies made through E-Commerce Ogeratars » y

Total Net Value R, 500 0.00 0.00

{a) Liable to collect tax u/s 52 , Net Value ¢ 000 ‘0.00 000 |

{b) Liable 1o pay tax u/s %(5) | Met Valug 0.00 0.00 llﬁ-ﬂ i

144 - Amended Supplies made through E-Commerce Operators

Amended amount — Tatal . o Het Value noa 0,00 0.00 0.00

Net differential amount (Amended - Oniginal) ] | et vaiue 0.og 000 .00 | 000

(a) Liable to collect tax w/'s 52 J =

IP Address: 157 49.1¢



Description

Document
Type

5391

Value (7}

Integrated Tax (%)

Central Tax (%)

State/UT Tax (2)

| amended amount — Total i} Met Valug 0.00 0.00°
rra—ry e o (R I T NetValue 0.00 0.00. 0.00 0.00 7
(1) Liable ta pay tax w's 9(5) o -
" Amended amount — Total NetValve 000 0.00 0.00 0.00
“Net differential amount (Amended - Criginal) Net Value 000 0,00 | 0.00 0.00
15 - Bupplies Us 9(5)
Total 0 0.00 0.00 0.00 0.00
"~ For Registered Recipients 0 0.0 0.00 | R 0.00 B
- Regular 0 0.00 000 0.00
- DE 0 000 000 0,00
o 2 .
- SEZWOP 0 0,00
- For Unregistered Recipient 0 0.00 g= . 0.00 0.00
154 (1) - Amended Supplies Ufs 9(5) — For Reqisterad Recipients by ‘ﬁ B % '3 )
Amended amount - Total 0 Document 0.00 0,00 0.00 0.00 e
Met differential amount L.hme‘.nded - Original) i Diocument
- Reguler 0 Document
| - DE 0 Document
e - SEZH';.P - | a bmumem
SEZWOP —_— _—I_ o | Docurment
oA (i) Amended Supplies U/s 9(5) - For Unregistered Recipients o
" Amended amount - Total . [ NetValue 0.00 0.00 | 0.00 0.00 |
Net differential amourit (Amended - Original) | Netvalue 0.00 0.00 | 0.00 0.00 -

Verification:

| hereby solemnly affirm and de
of any reduction in cutput tax lia

Date: 09/12/2024
Signature

name of Authorized Signatory

DEEPAK GOEL

Designation/Status: PARTNER

bility the benefit thereof has been/ wi

clare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has b
Il be passed on to the recipient of supply.

een conceale
SNAVS/

g from and in «

P Address: 157 49.1E
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Form GSTR-3B
[See rule 61(5)]

Year 2024-25
Period December
| GSTIN of the supplier OGAAMFVAET1E1ZW
2_:;]. Legal name of the registered persan VALUE FOODS =
#{b). Trade name, if any Value Foods
2(c). ARN z AADG12248249453
2(d). Date of ARN
(Amount in ¥ for all tables)
3.1 Details of Outward supplies and ir s liable to reverse charge (other than those covered by Table 3.1.7)
Mature of Supplies Total taxable Integrated Central State/UT Cess
value tax tax tax
(a) Outward taxable supplies (other than zero rated, nil rated and 8684138.56 7853318 | 286295.04 | 28629504 | 0.00
exempted)
(b) Outward taxable supplies (zero rated) 0.00 0.00 0.00
(c } Other outward supplies (nil rated, eu&mﬁﬁﬂ] 28439242.00 z
(d) inward supplies (liable to reverse charge) 42500.00 2125.00 0.00 0.00| 0.00
{e) Non-GST outward supplies 0.00 7
3.1.1 Details of Supplies notified under the CGST Act, 2017 and corresponding provisions in IGST/UTGST/
SGST Acts ' -
Nature of Supplies o Total integrated | Central | State/ | Cess
taxable tax tax UT tax
E value
(i) Taxable supplies on which elmtm@mmnpmﬁr‘fm tax u/s 9(5) [to 0.00 0.00 0.00 000 | 000
be furnished by electronic commerce operator] ;
(ii) Taxable supplies made by registered person throtigh electronic commerce 0.00 -
operator, an which electronic commerce atﬂ}tﬁ required to pay tax u/s 9(5)
[to be furnished by registered person making supplies through electronic
commerce operator] .
3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made
Mature of Supplies Total taxable value Integrated tax
Supplies made to Unregistered Persons 0.00 0.00
Supplies made to Composition Taxable 0.00 0.00
Persons
Supplies made to UIN holders 0.00 0.00
4, Eligible ITC
Details Integrated tax | Central tax State/UT tax Cess
A.ITC Available (whether in full or part) : ‘
(1) Import of goods Y N‘h 0.00 0.00 0.00 0.00
(2) Import of services E j 0.00 0.00 0.00 0.00



5393

AQ
grd supplies from 15D » 0.00 0.00 0.00 oM
,l‘ other TC 1624139.25 495696.24 49569624 0.00
_ ﬁ Reversed
(1) As per rules 38,42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00
¥l (2) others 0,00 0.00 0.00 0.00
C. Net ITC available (A-B) 1626264.25 495696.24 495696.24 0.00
(D) Other Details 0.00 0.00 0.00 0.00
(1) ITC reclaimed which was reversed under Table 4(B)(2) in earlier tax 0.00 0.00 0.00 0,00
period
(7} Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00
5 Values of exempt, nil-rated and non-GST inward supplies
Mature of Supplies Inter- State supplies Intra- State supplies
From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00
Mon GST supply 0.00 0.00
5.1 Interest and Late fee for previous tax pe
Details Integrated tax Central tax State/UT tax Cess
System computed £ T - - 2
Interest
Imerest Paid 0.00 0.00 0.00 0.00
Late Tee . 0.00 0.00
6.1 Payment of tax
Descripti | Tax Adjustment Tax paid through ITC Taxpaid | Interest | Late fee
on payable of Central State/UT | Cess in cash paid in paid in
negative Ko e cash cash
liability of
previous
tax period )
{A) Other than reverse charge _ ;
Integrated | 28533.00 000 | 2859300 | 2853300 000  0.00 ooo|  ooof -
tax g
Central 286295.0 0.00 | 2862950 286295.0 0.00 - 0.00 0.00 0.00
tax 0 0 0
State/UT 2862950 000 | 2BE295.0 | 2862950 = 0.00 0.00 0.00 0.00
tax a ] Q
Cess 0.00 0.00 0.00 E - F 0.00 0.00 0.00
(B) Reverse charge and supplies made u/s a(5)
Integrated 2125.00 0.00 2125.00 & % - - 2125.00 -
tax
Central 0.00 0.00 0.00 - - s 0.00
tax
Slate/UT 0.00 0.00 0.00 - - - 0.00
tax
Cess 0.00 0.00 0.00 = * - 0.00 -

Breakup of tax liability declared (for interest computation)

1{‘” i%‘ﬂ'
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# 28629500 | 286295.00 0.00 |

n given herein above is true and correct to the best of my knowledge and belief and
DEEPAK GOEL
Designation /Status
PARTNER




FORM GSTR-1 71
[See rule 59(1)]
Details of outward supplies of goods or services

[ Financial year | 200425
| Tax period | December
[ “Testin Q6AAMFVABTIETZW P
2 (3) | Legal name of the registered person VALUE FOODS '
(b Trade name if any Vahue Fopds 4

{c) ARN . | AADB1Z243921197 .

Description

44 - Taxable outward supplies made to registered persons (other than reverse charge sUpp

| Total [y 1 87,26,140.86 | 2,87.321.06 | ..
A6 - Taxable outward supplies made to registered persons attracting tax on reverse charge - - B2B Reverze ::hmge %
Total _ | o | Involce | 0,00 }_ = ‘npa l :

3

\ E— Taxable outward inler-state supplies made 1o mregiélered persons (where invaice valug is maore than Re 1 Iakh} inciuding supplies made through ecommerca operator, rate wise - B2CL | (Large)
Total ' 0 | Invoice 0.00 0.00
=% e ] {ix H

- - _ T, .-l : _ -

 BA - Exports {with/without payment)
Total | 0 ' Invoice

B e 0 -ln-n:;me
- EXPWOP 1] Imrr:uce

| 68 - Suppiies made to SEZ unit or SEZ developet - SEZWP/SEZWOP

[ e | 1nvoi-::e- 1
[ . SEZWP | 0 Invaice

- SEZWOP. - ' | 0 nvoice - |

& - Deemed Exports — DE -
Total | [ [ inwice | 0.00 | 0.00 | o0 | 0.00

_?-- Taxable supplies (Met of dé-t.\F;':d.c;qu notes) 1o unre;;istered persans (other than the supplies covered |r‘-_Tab'e 5} |n|:1udmg supptles rnade 1hmugh E-cmm'.erce npemc: a1tram|nq TES - B?CE tD'L‘hers}
iP Address: 157.49.7




Description

Total

records

No. of

Value (T)

Met Value

Integrated Tax (%)

Central Tax (7}

State/UT Tax (¥)

8- Nil rated, exempted and non GST outward supplies

Total 2.54,39.242.00

- Nl 0.00

- Exempted 2843924200

- MomrGST 000
9A - Amendment to taxable autward supplies made fo registered person in of earlier tax period |
Amended amount - Total 0 Invpice 0.0 y
hﬂumm-m-nm i : ==

s a0

Met differential amount (Amended - Original) 0.00
= LR

98 - Amendment to Inter-State supplies made to unregistered person (where invoics value |5 more than Rs. Hammm of earlier tax "

Amended amount - Total | i Invaice .00
Net differential amount (Amended - Criginal) 000 |
5A - Amendment to Export supplies in returns of earlier tax perods in table 64 [EXPWP/EXPWOR)
Amended amount - Total ) Invoice 0.00 0.00
Net differential amount (Amended - Original) - Total , 0.00 0.00 -
e T Invaice 0.00 0.00 .
F = EXPWOP Invoice l?.ﬂﬂ

g4 - Amendment to supplies made to SEZ units or SEZ developers in retums of earlier tax periods in 1able 6B (SEZWP/SEZWOR)

| Net differential amount (Amended - Original)

Amen:ied amount - Total | ] | Invoice 0.00 | 0.00 B
Ne—t { differential amaurnt [Amnded Cmgunai; Taotal | 000 { 000
. SEZWP | 0 Invoice 0.00 |
- SEZWOP ;= | 0 | Invoice B o.c0 (IR
0 - Amendment to Deemed Exports in returns of earlier tax periods ineble SCOB -~ :
Amern:led amaunl - Total | 0 Invaice 0.00 0.00 0.00 0.00
0.00 | 0.00 | 0.00 0.00

—_—

98 - Credit/Debit Motes (Registered) ~ CONR

IP Address: 157.49.7¢




5397

MNo. of

choldS BOCHBTHAN Value (¥) Integrated Tax (%) Central Tax (T) State/UT Tax (¥)

Type

Description

0.0o0 | 102602 | -1,026.02

Total - Met off dEhJUCTEdH notes [Debn noles - Credit notes) -42002.30
Credit / Debn notes nssued 1o rEg-.sllered person for taxable outward S-UFPH»ES in table 4 other than table &- BZB Fbegular

Net Total (Debit notes — Credit notes) | 1 | nNote | 4200230 - 000 | 102602 | 202602 |
Credit / Debit notes issued 1o registersed person for taxable gutward supplles in table 4 other than table & BZB Reverse charge
Net Total (Debit notes — Credit notes) | il | Noe | ooo| I 0.00 | 0.00 | B
Credit / Debit notes issued to registered person for taxable outward supplies in tahle 6B - SEZWP/SEZWOP —
| Net Tatal (Debit notes - Credit notes) [ 6 | Nee | 0.00 |
Credit / Debit notes issued 1o registered person for taxable outward supplies intable &C - DE
Net Total (Debit notes - Credit notes) =y [ N | 000 |
98 - Credit/Dabit Notes (Unregistered) - CONUR s < 4 e -
Total - Net off debit/credit notes (Debit notes - Credit notes) | 0 | Noe |
Unregistered Type
- B2CL 0 Note
- EXPWP Note
- EXPWOP 0 Mote
3G - Amended Credit/Debit Notes (Registered) - CONRA : % 3
Amended amount - Total | i ' Note I 0.00 0.00 0.00 0.00 | -
Net Differential amount (Net Amended Debit notes - Net B 0.00 0.00° ' 0.00 0.00

amended Credil notes) - Total
Amended Credit / Debit notes ps..ued 1o regrslerud person far taxable outward suppltes in table 4 other than table & - BZB Reguiar

I Net total (N&t Amended Debit notes - Net Amended 0 | Note | 0.00 0.00 ~ pon| 0.00
Credit notes) | =S
Amended Credit / Debit notes issued to rs_-gusnp_red persan far taxsble cutward supplies in table 4 other man table & - B2B Rﬂm charge
Met total (Met Amended Dehit nates - Het Amended i] Mot 0.00 f_"’" R 0.00 - 0oo |
Credit nﬂtes} '& A

Amended Credit / Debit notes issued 1o regmtered pascm {ortaxable outward supplies.in table ﬁB EHWPESLEW{JP
[ - | an |

Met total (Met Amended Debit notes - Net ﬁ.mended ] | Mate 0.00
Cradit notes} { | | T S
Amendﬂd Credit / Debit notes issued 1o Teglste-.red person for laxahle ::lutward suppiles in table 6C - DE o
Net total (Net Amended Debit notes - Net Amended | 0 Note 0.00
Credit notes) [ | =
- B I | |
8C - Amended Credit/Debit Motes {Untegistered) - CONURA [1
Amended amount - Total i E Mote 0.00 | 000 -
Net Differential amaunt (Net Amended Debit notes - Net 0.00 0.00
#!mended Credit notes) - Total -
Unregistered Type B

1P Address 157.49.7€
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No. of Document

ax (%) Ce ' State/UT Tax (%) Cess (3)
T Tope Value (T) Integrated Tax () entral Tax (¥) State/UT Tax (T) Cess (T)

Description

- EXPWOP

10- ,u!.mendn.'r_ent to taxable outward supplies made 11::;:megi'ste¢ed person in returns for earlier tax periods in table 7 including supplies made through e-commerce operator atiracting TCS - B2C {Othiers)
Amended amount - Tatal 0 Net Value 0.00 | 0.00 0.00 0.00
Met differential amount (Amended - Original) 0.0o 0,00 0.oo 0.00

TTAQ), 11A(2) - Advances recefved for which invoice has ot been issued (ta

Totel L & 0.00 |

118{1), 11B(2) - Advance amount received in earlier tax period and a hi s
Total f 0.00 |

114 - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A{2) (Net of refund vouchers, ifany) R R il 4

Amended amount - Total [ Net Value 0.00 D00 ' 0.00 | 000 | o N
Total 0.00 000 0.00 | 0.00

1B - .ﬁ.n-peﬁdmen'!in advances adjusted in returns for earlier tax periods in table 118(1), 118(2) (Net of refund vouchers, if any)

Amended amount - Total | 0 Net Value 0.00 0.00 0.00 0.00 |

Total j 0.00 0.00 0.00 0.00 |

12 - HSN-wise summl_iuiﬁrd_suﬁ?!ies i ’ -

Total _ | 8 | NA || =amzassnas| v 0 285318 2,86,295.04 | 2,86,295.04 |

13 - Documents issued
“Met issued documents i Bl

14 - Supplies made through E-Commerce Operators

| Total ' 0 | MNet value 0.00 0.00 0.00 0,00
| (&) Liable to collect tax u/s 52 I B Het Value 0.00 0.00 0.00 0.00
() Lisble 10 pay tax w/s 9(S) | o [ Netvae 080 T ow 000 0 £
_'Em,endé:d“wppﬁes made thréuﬁl;_z--_cummerce Operators - K LA

Amended amount - Total 0 et Value 0.00 0.00 | 000 0.00

et differential amount (Amended - Original) Met Value , 0.00| | 0.00 0.00 0.00
':'Eh}wl_'r-..ahlemmllecilax uls 52 - B | [— 3 -

1P Address: 157.49.7€



MNo. of
records

Document
Type

Description Value (%) Integrated Tax (¥) ~ Central Tax (%) State/UT Tax (%) Cess (3)

| Amended amount — Tatal Met Value i 0.00 0.00
Nt differential amount (Amended - Onginal) T8 | Netvale | 0.00 0.00 0.00 0.00
" {b) Liable to pay tax u/s 8(5) e s S
CAmended amount - Total - g Net Value poo | a:00 | 0.00 baoo
Net differential amount (Amended - Original) 0 NetValue | 0.00 0.00 0.00 0.00
15 - Supplies U/s 9(5)
Total i} Dacument/Net
| - For Registered Recipients 0 Document
- Regular o Document.
| - bE [} Docurment
- SEIWP ] Document
- SEZWOP 0 Document
- For Unregistered Recipient 1] Met Vaiue
E}l {1} - Amended Supplies Li/s 9(5) - For Registered Recipients 44
Amended amount - Total 0 Document 0.00 0.00 0.00 0.00 |
Net differential amount (Amended - Origina) 0 Document | 0.00 0.00 0.00 o000 g
Reguiar - 0 Document 0,00 0.00 0.00 0.00 | -
i DE 0 Document 0.00 0.00 0.00 | 0.00
B SEZWP 0 Document ' 0.00 0.00
. sezwop o Document 0.00
15 (I} - Amended Supplies U/s 8(5) - Far Unregistered Recipients %
" | amended amount- Total 0 NetValue | 0.00 000! 000 | 0.00
= Net differential amaunt (Amended - Original) 0 Net Value 0.00 0.00 | 0.00 0.00

Verilication:

| hereby salemnly affirm and declare that the information given herein above is true and correct {o the best of my knowledge and belief and niothing has been concealed there from and in ¢
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 13/01/202%

Signature

Mame of Authorized Signatory
DEEPAK GOEL
Designation/Status: PARTMNER

iP Address: 157.49.1¢€
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services

Financial year 2024-25
Tax period ,Janugl_'y il
GSTIN 7 OEAAMFVABTTETZW o e
2 (a) | Legal name of the registerad person VALUE FOODS )
(b) Trade name i any Value Foods s
{c) ARN | AADBD125300373U

Description :
lype

44 - Taxable outward supplies made to registerad persons (other manmmﬂﬁﬂdpﬂﬁ}mmmm&w cam ; 1 TCS - B28 Re

Total | 2 | twoks | 93,15,538.50 | 5235564 | 22809114 22809114
48 - Taxahle outward supplies made to rEgis_téred persons attracting Tax on reverse charge - B2B Reverse charge ] s

Total = | 0 | mwoice [ 0.00 | VPG00 PR TC0 e 0.00 |

5- Taxable outward inter-state supplie:s made to unn_agist!rtd persons (where invoice value is more than Rs. 1 lakh) including supplies made thraugh e-commerce aperator, rate wise - BZCL (Large)

Total : 0 | imwice | 0.00 | 0.00

| 6A - Exports {wiTJ_'watlhuut payment)

Total t] | Invoica I
- EXPWP 1] 1 Invaice
| - EXPWOP i ] Invioice |

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

Tetal il Invoice
- SEZWP f] Invoice
- SEZWOP o Invaice

Féﬂ: - Deemed Exports = DE |
Total 0 nvoice | 000 | 0.00 0,00 0.00 |

7~ Taxablie supplies (Net of debit and credi notes) 1o unregistered persons

[other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B20S (Others)

IP Address: 157 49.7¢




No. of Document
records Type

Met Value

Description Value (F) Integrated Tax (%) Central Tax (¥) State/UT Tax (3)

Tetal

8 - Nil me&. exempled and non GST cutward supplies

Total o 2,17.23,651,00
- Nil B 0.00
- Exempted ' 2,17.23,651.00
- Mon-G5T 000

9A- Amendment to taxable outward supplies made 1o registered person in refums of earlier tax periods in 12
Amended amount - Total 0 Invoice

Net differential amount (Amended - Original)

%A - Amendment 1o Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh!
Amended amount - Total 0 Invoice
| Net differential amount (Amended - Original)

9A - Amendment ta Export supplies in retumis of earlier tax periads in table 64 (EXPWP/EXPWOP)

Amended amaunt - Tatal a Invoice
Net differential amount (Amended - Original) - Total
- EXPWP ) | o invoice
- EXPWOPR 0 Invaice =

| 9A - Amendment 1o supplies made to SEZ units or SEZ developers in returns of eartier fax periods in lable 6B (SEZWP/SEZWOP)
“Amended amount - Total 0 invoice " 0.00 |
Net differential amount (Amended - Original) - Total ' oo
- SEZWP ' 0 Invoice 0.00
- BEZWOR o Invoice o.oo [

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 60 [EIE:
Amended amount - Total (1] Invoice 0.00 0.00 0.00 | 0.00
Net differenttal amaunt (Amended - Original) | 0.00 0.00 0.00 0.00

9B - Credit/Debit Notes (Registered) - CONR

IP Address: 157.49 1¢
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Mo. of Document
records Type

MNote

Description Value (T) Integrated Tax (%) Central Tax () State/UT Tax (%)

Total - Met nffdemt.-ftredn notes {Debnnmes Cl'EdIl'l‘IU!ES:I

-81,529.41 | -4677.92 | -4,677.92

Credrt ! Dehtt noles (ssued to rEgl-slered person far taxable nu!ward supphes m table 4 mher than tahle &-BZB Regular

Net Total (Debit notes ~ Credit notes) [ 3 T Note 8152941 000 | 467792 | 467792 |
Ctedtt / Debit notes issued ta registered person for taxable oumrard suppkes i tabie 4 c-th:er thsu'l 1al:he 6-B2B Rmerse Chan;e

Net Total (Debit rotes - Credit notes) | o | Mote | 0,00 | 0.00 | 0.00 | 0,00 |

Credit / Debit notes issued fo reglstered person !or taxable putward supplies in table 68 - EEI&'HPISEZWOF

Met Total (Debit notes ~ Credit notes) | ] [ Note | 0.00 | 0.00 __— &

Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net Total (Debit notes - Credit notes) | & T w0 0.00 | 000 | 000 0.00 | i

Total - Net aff debit/credit notes (Debit notes - Creditnotes) | 0 | Note 000 0.00 e —
Unregistered Type iy - ' /

- B2CL o Note 000

- EXPWP Nate 0.00 © o000

- EXPWOP Nate 0.00
9C - Amended Credit/Debit Notes (Registered) - CONRA 4 i
Amended amount - Total D Note 0.00 0.00 0.00 0.00 N
Net Differential amount (Net Amended Debit notes - Net ' B 0.00 0.00 000 | 0.00
Amended Credit notes) - Total | —

Mﬂendeu’ r‘re:lli / Debit notes rssued 1o reglstered [FECSON fur Taxahle uutwa.rd supplies in tabled other than taﬁle 6 - BZB Regular

Net total (Net Amended Debit notes - Net Amended T | Nate 0.00 0.00 " oo 0.00
Credit notes) | =
.ﬁ-menl:led Credit / Debit nates Itssued 1o registered person | fnr taxable outward SLIq:IpHE"i in table 4 other ﬂ'mn table 6 - B28 Reverse charge
Met total (Met Amended Debit notes - Met Amended o Note 0.0, S 000 0.00 0.00
Credamures} oy bl AT |
.n-mEnded Credit / Debit notes lssued 1a regns!erad person [t for taxable ::uutward wpphes in table 68 - SHWF’IS ELWOP
Met total (Net Amended Debit notes - Net Amended 0 Maole 0.00|
Credit notes) |
Amended Credit / Debit notes issued 1o registered person for 1axable outward supplies In table 6C - DE
Net total {Net Amended Debit notes - Net Amended | 0 Note 0.00 n.00 0.00 0.00 |
Credit notes) | | _ |

9C - Amended Credit/Debit Notes (Unregistered) - CDNURA -
| Amended amount - Total [ 0 | Note 0.00 0.00

Net Differential amount {Netﬁumnded Debit notes - Net 0.00 0.00
| Amended Credit nutes‘,l Total

Lmreglsie-.red Tpr

IP Address 157 49.1€




Description

- B2GL

No. of
records

- EXPWP

Value (F)

Integrated Tax (%)

Central Tax (3)

- EXPWOP ' |

State/UT Tax (%)

10 - Amendment o taxable outward supplies made 1o unregistered person in retu

i for earlier tax periods in table 7 including supplies made through e-commerce operator atlran:ung TCS - BZC (Others)

Amended amount - Total |

]

0.00

0.00

000

Net differential amount {Amended - Original)

.00

0.00

0.00

Total ]
T1B{1), 11B(2)- Advance amount received in earfier 1 period and adjusted against the
Total | o

TTA - Amendment to advances received in returns for earlier tax periods in table 11A(T), 17A(:

Amended amaount - Total

0

Totsl

118 - Amendment to advances adjusted in returns for earlier tax periods in table 118(1), T1B(2) (Net of refund veuchers, if any)

Amended amount - Total [¥] 0.00 0.00 0.00
Total | 0.00 0.00 0.00
12 - HSN-wise summary of outward supplies

| Total | 22

13- Dum:merr:s ISSLIEd'
et |sﬁued dun:umenl,s ] 57 | All Documents

| 1a- Supplies made through E-Commerge ﬂpar&tors
Total o WPENR 000 0.00 0,00
(@) Liable to collect tax u/s 52 ] ¥ 0.00 0.00 ‘.00
[b) Liable t pay tax u/s 9(5) 0 .00 0.00 0.00
14A - Amended Supplies made through E-Commerce Operators )
Amended amount - Total i} 0.00 0:00 .00
| Net differential amount I{Amsnded - Original) 0.00 .00 000

[ I{ﬂ} Liabie 10 m“eci 1ax uis 52

IP Address: 157.49.7€

-y i




Document
Type

Description Value (T) Integrated Tax (%) Central Tax (T)

| Amended amaunt - T Tatal Met Value 1

I;Nel dl.fFEﬂllEﬂ amount {Amended Dnglna!} S i ﬂ_ _1 _E‘JE‘FJBE 0.00 00 g

U oyt s e Sl R =
Amended amount — Total 1 0 Met Value 000 G,m 0.00 0.00 .
Net differential amount {Amended Dngmal} _::J_:z j:jtﬂiE .00 .00 0.00 ‘000

15- Supplies Urs 8(5)
Tatal

- hwm
- Regular

- DE

- SEIWP

- SEZWOP

. For Unregistered Recipient

158 {I} Mnenﬂied Supplies Ufs9(5) - Far R Reglstered Rsedpl-:-_nts
P.rnended amount - Total

Net differential amount {hmndud Elng.lnaJ}

b= I}tgulai
l_ =0 o o
R

SEZWOR . _.|

15A (Ii} armnded ‘mppnea U.l"a 91:5} For Un Llnregls’lered Recupuems

B g Vi - o — " 000 | . i
en:ied amount - o nt - Total - 0 nget Value 0.00 000 g0 _ I
Net dl-ffewemlal nrrruuni mmen:had Dngl.nal-‘,l o J_ Net Value n.u:a_'_ 000 | 000 |

Verification:
| hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in
of any reduction in cutiput tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 11/02/2025

Signature

Name of Authorized Signatory
DEEPAK GOEL
Designation/Slatus: PARTHER

iP Address: 157.48



5405
Form GSTR-3B

[See rule 61(5)]

81

Year

2024-25

Period

January

[ GSTIN of the supplier DEAAMFVAETIETZW

2(a). Legal name of the régistered p

VALUE FOODS

2{b). Trade name, if any Velue Foods

| AA0B01256443400

2(e) ARN

| 2(d) Date of ARN | 200022025

3.1 Details of Outward supplies and iny

(Armount in ¥ for all tables)

lies liable to reverse charge (other than those covered by Table 3.1.1)

Nature of Supplies Total taxable Integrated Central State/UT Cess
i value tax tax tax

(a) Outward taxable supplies (other than zere rated, nil rated and 9234009.09 52355.64 | 22341322 | 22341322 | 0.00

exempted) Y 7%

(b) Outward taxable supplies (zero rated) 0.00 0.00 . 0.00

{c ) Other outward supplies (nil rated, " '_ n { 21723651.00 3 -

(d) Inward supplies (liable to reverse charge) 108000.00 0.00| 2700.00 2700.00 | 0.00

{e} Non-GST outward supplies : 0.00 - -

3.1.7 Details of Supplies notified under section
SGST Acts

Mature of Supplies + Total Integrated | Central | State/ | Cess
taxable tax tax UT tax
value
(i) Taxable supplies on which elac{mﬁlq_j, ommerce npm‘aﬁrfpny;s tax u/s 9(5) [to 0.00 0.00 0.00 0.00 | 0.00
be furnished by electronic commerce operator]
(ii) Taxable supplies made by reglistered person ﬂ@hh electronic commerce 0.00 3 , :
operator, on which electronic commerce ﬂpﬂmﬁ;‘i! required 1o pay tax u/fs 9(5)
[to be furnished by registered person making supplies through electranic
commerce operator]
3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made
Mature of Supplies Total taxable value Integrated tax
Supplies made to Unregistered Persons 0.00 0.00
Supples made to Composition Taxable 0.00 0.00
FPersons
Supplies made to UIN holders 0.00 0.00
4. Eligible ITC
Details Integrated tax | Central tax State/UT tax Cess
A, ITC Available (whether in full or part)
(1) Import of goods ? 0,00 0.00 0,00 0.00
(2) Import of services /3 0.00 0.00 0.00 0.00




5406

ird supplies from ISD 0.00 0.00 0.00 0.00
S other ITC 1770443 26 601920.10 601920.10 0.00
‘.ﬂ'r C Reversed
1) As per rules 38,42 & 43 of CGST Rules and section 17(5) 0,00 0.00 0.00 0.00
[(2) Others 0.00 0.00 0.00 0.00
-“J C. Net ITC available (A-B) 1770443.26 6O4620.10 604620.10 .00
(D) Other Details 0.00 0.00 Q.00 0.00
(1) ITC reclaimed which was reversed under Table 4(8)(2) in earlier tax 0.00 (.00 0.00 0.00
period
(2) Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00
5 Values of exempt, nil-rated and non-GST inward supplies
Mature of Supplies Inter- State supplies Intra- State supplies
From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00
Mon GST supply 0.00 0.00
5 1 Interest and Late fee for previous tax period
Details Integrated tax Central tax State/UT tax Cess
Systern computed - .
Interest
Interest Paid 0.00 0.00 0.00 0.00
Late fee - 0:00 0.00
6.1 Payment of tax
Descripti | Tax Adjustment Tax paid through ITC Tax paid | Interest La?s fee
on payable r?:q atve : &T“ﬂ 15;:& JUT | Cess in cash E:ist:-: in E:; hm
liability of |
previous P
tax period | 4
(A) Other than reverse charge :
Integrated | 52356.00 0.00| 52856.00 | 52356.00 0.00 0.00 0.00 0.00
tax
Central 2234130 0.00 | 223413.0 | 223413.0 0.00 - 0.00 0.00 0.00
tax 0 0 0
State/UT 2234130 0.00 | 223413.0 | 223413.0 - 0.00 0.00 0.00 0.00
tax 0 0 0
Cess 0.00 0.00 0.00 . s 0.00 0.00 0.00 -
(B) Reverse charge and supplies made u/s 9(5)
Integrated 0.00 0.00 0.00 - > (.00 %
Tax
Central 2700.00 0.00 2700.00 " - = - 2700.00 -
tax
State/UT 2700.00 0.00 2700.00 - - - 2700.00 - "
tax
Cess 0.00 0.00 0.00 - - 0.00 - -

Breakup of tax liability declared (for interest computation)




5407
& 226113.00 226113.00 | ;ﬁ% 3

sn!anmhraﬁmmdéaﬂm f given herein above is true and correct to the hest of my knowledge and belief and

Date: 20/02/2025

2ok i
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5408

FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services

84

Financial year 2024-25
Tax period Fabruary
1 GSTIN D6AAMFVASTIEVZW
2 (@) Legal name of the registered person VALUE FOODS
{b) “Trade name if any | Value Foods
(©) ARN | AAD60Z252807529
.ﬁ "%

Description
SCrip rec 5

44 - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies

Total | 31 | inweice | B0,55,827.40 | 3,70456.01 | 37045601 5
4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge .
Total | o | Invaice i 0,00 | %WM T'ﬂ_w 0.00 I

5 - Taxable outward inter-state supplies made to u.nreul'mered persons (where invoice value is mare than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - BZCL (Large]

Total [0 ] Twweiee | 0.00 | 0.00

64 - Exports (with/without payment)

o - 0 | Imnice
- EXPWP 0 Invoice
- EXPWOP o w
6B - Supplies made to SEZ unit or SEZ developer - SEZWR/SEZWOP T =i T
Total T o = o7
B e | a Invaice
= e ® | fhooe
6C - Deemed Exports - DE — — —_— - -
Total | o | Invaice 000 | 000 | e e |

7- Taxabié_su.pplié-{iﬁlm of r..iebi.l and.;:vr_edi‘[ notes) to unre.-gi-stered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CE (Dihers)

IF Address: 757 49.1¢




Description

5409

Document

Value (F)

Integrated Tax (F)

Central Tax (3)

State/UT Tax (7)

Tatal

B - Nil rated, exempted and non GST autward supplies

Type
Met Value

26,750.00 |

1,337.50

000 0.00

Tatal

1,40,56,143.00

- NIl 0.00
- Exempted 1,40,56,143.00
- MNon-GST .00

Amended amount - Total

Met differential amount (Armended - Original)

94 - Amendment 1o Inter-State supplies made 1o unregisterad persan {where invoice value is more than Rs. 1 %mm’ earlier

Amended amount - Total

0

Invoice

- 0.00

MNet ﬂi!‘fer_en[iar amount (Amended - Original)

0.00

a4 - Amendment to Export supplies in returns of eardler tax perlods in table 6A {E!PWFW}_

| Amended amount - Total o Invaice [
| et differentil amount (Amended - Origina) - Tota N 1
- EXPWP Invgice
- ExPwoP invoice o

Amended amaount - Tota-H

9A - Amendment to supplies made to SEZ units or SEZ d_weluper:_l._i_n [g_l].!_rp_slgf earlier fax periods in ta_l_:_lﬂ&B (SEZWP/SEZWOP)

¢ | Invoice 0.00 0.00
Met differential amount (Amended - Original) - Total 000 K
| -sawe | 0 Invoice
- SEZWOP o I Invoice

94 « Amendment to Deemed Exports in returns of earlier tax peri

Amended amount - Total

1]

Net differential amount {Amended - Original)

0.00 oo

0.00 0.00 |

9B - Credit/Debit Notes (Reglstéerad) - CONR

IP Address: 157.49.7¢




Description

TDEaf N*EtGfl’deblt.’credllnoms{l:—ehrt notes - Greﬁhn:mzs}

het Total (Debit notes - Credit notes)

I

Mo, of
records

{1

Document
Type

Credit / Debit notes issued to ragnslered parson for 1asable uul.wan:l 3-1.|pplle.f5 im table 4 .Dthtlr l,han table & - BZ8 Reguiar

Nq:rte

n.0a

0.00 |

Integrated Tax (3) Central Tax (¥) State/

 Credit / Debit notes issued 1o registered person for taxabla outward supplle-s in table 4 other Ihan table 6 - B28 Reverse chﬂrge

Net Total (Debit notes - Cradit notes) [ a Mote 0.00 ]
Credit / Debrt notes issued 1o registered person for taxable outward supplies in table 6B - SEEWP.FSENOP
Nt Total (Debit notes - Credit notes) | 0 Note 0.00 |

Credit / Debit notes issued to registered person for taxable outward supplies in table 6C - DE

Net Total (Debit notes - Credit notes)

l

96 - Credit/Debit Notes (Unregistered) - CONUR

Total - Net off debit/credit notes (Debit notes - Creditnotes) | ©
Unregistered Type
- BacL 0
= EXPWP 0
- EXPWOP o
9C - Amended Credit/Debit Notes (Registered) - CONRA . i :
Amended amount - Tatal 0 Note 0.00 0.00 .00 0.00 |
Net Differential amount (Net Amended Debit notes - Net 0.00 0,00 0.00 0.00
Amended Credit notes} - Total |
Amended Cradit / Debit nates issued 1o registered person for taxable outward supplles in table 4 other than table & - B2B Reqular
Nt otel (et Amended Debit notes - Net Amended | 0 Note 0.00 0.00 000 | 0.0 |
it notes) 1
Amended Credit / Debit notes issued to registered persan for taxable ﬂmwar;ﬂ.supq.:llies in table 4 other than table & - B28 Reverse ch-aq‘ge .
Net 1otal (Net Amended Debit notes - Net Amended | 0 Note 0.00 0.00 0.00 0.00
| Credinotes) |

Amended Credit / Debit notes ssued to registered pemnn for taxable outward supplies in table 68 - SEZWP/SEZWOP

Met total (Met Amended Debit notes - Met Amended 1] MNiote 0.00
Credit notes) |
Amendad Credit / Debit notes izsued to rems’ruad pesson for laxable outward supphes in table 6C - DE
Net 1otal (Net Amended Debit notes - Net Amended | 0 Nate .00 0.00 | 0.00 | 0.00
Credit notes) | } -
9C - Amended Credit/Debit Notes (Unregistered) - CDNURA .
Amended amount - Total 0 Mote ono .00
Met Differential amount (Net Amended Debit notes - Nat 0.00 0.00

Amended Credit notes) - Total

Unregls te-.red Type

IP-Address: 157.49.7¢€




No. of

Description
P records

- RICL

Type

= - EXPWP - 0

hote

Document

Integrated Tax (T)

0.00

CEXPWOP | 0

MNote

Central Tax (3)

T

State/UT Tax ()

h'm - Amendment to taxable outward supplies made to unregistered person in retu

;e for earlier tax periods in table 7 including supplies made throligh e-commerce operator afitracting TCS - B2C (Gthers)

" Amended amount - Total | 0 Net Value 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) | 0.00 0.00 0.00 0.00
11A(1), 11A(2) - Advances received for which invoice has not been issu amount to be ac b :
Total | & | Netvalue 000 | 0.00 |
11B(1), 118(2) - Advance amount received in earler tax period and adjusted against 3
Total [ 0 | Netvalue 090 | 0.00 |
T1A - Amendment 1o advances received in fetums for earlier tax periods in table 11A(T), T1A(2) (Net of refund vouchers, if 3 _
Amended amount - Total ) Net Value 0.00 .00 000 | -4
Total 0.00 .00 poo|
118 - Amendment 1o advances ﬁ:ﬁusxed in retsmns for earlier tax pericds in table 118(1),1 1B_[fﬁﬁelt_uf refund vouchers, if any)
Amended amount - Total 0 Met Value 0.00 0.00 00 0.00
Total 0.00 0.00 0.00 0,00
12 - HSN-wise summary of man_;l_supplles k

\ [ Total _ ] 27 NA 2213672040 | 8777307 | 3.70456.01 | 3,70,456.01

13 - Documents issued

Met issued documents ] 61

[ All Documents

14-5@“&3 made through E-Commerce Operators

Total o Met Value 0.00 0,00 0.00

(a) Liable to collect tax u/s 52 Net Value 0.00 | 0.00 | no0| S
(b) Liable to pay tax u/s 5(5) ' 0 Net Value 000 0.00 0.00
144 - Amended Supplies made through E-Commerce Dperatars i

| amerided amount — Total Met Value 000 0.00 0.00 0.00

“Net differential amount (Amended - Criginal) Net Value 0.00 o000 000 | 0.00 3 ¥
(a) Liable 1o collect tax u/s 52 ) o

P Addresa: 157 49.7¢



Description MNo. of Document

Value (F) Integrated Tax (%) Central Tax () State/UT Tax (%)

records Type
| amended amaunt = Total |
et differential amount {(Amerded - Original) —[— 0| MetValue { 0.00 0.00 BT 0.00
) Labletopaytaxwsa(s) — - T == L
" Amended amount - Total 0| Netvaive ‘ _ aoo| noo| | 0.00 0.00
Net differential amount (Amended - Original) | 0 | Netvalue | 0.00 0.00 0.00, 0.00
15 - Supplies /s 9(5) By
Total o Document/Mat
Value
- For Registered Recipients o Document
- Regular 1] Document
- SEZWP 0 Document
- SEZWOP ] Document
~ For Unregistered Recipient o Net Value
154 (I} - Arnended Supplies /s 3(5) - For Reglstered Reciplents
Amended amount - Total 0 Document
Het differential amount (Amended - Original) ] Document
B Regular . S e -ﬂﬂ_ﬂuﬂ:llﬂ:l';'l_-
B DE 0 Document
. sezwe g | Document
- SEZWOP _ | o | Document
|15 (1) - Amended Supplies Uy's 9(5) - For Unregistered Recipients itls
B -ﬂ:rneﬂdad amount - Total —[ 0 NetvValue | 0.00 | 0.00 | 0.00 o _d.m—[_ )
Net differential amount (Amended - Original) | o Netvaive | 000 000 | 0.00 | 0|

Verification:

| hereby solemnly affirm and declare that the information given herein above is true and correct ta the best of my knowledge and belief and nothing has been concealed there from and in«
of any reduction in output tax liability the benefit thereof has been/ will be passed on ta the recipient of supply.

Date: 11/03/2025

Signature

Name of Authorized Signatory
DEEPAK GOEL
Designation/Status: PARTNER

P Address: 157.49.1¢€
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Form GSTR-3B

89

[See rule 61(5)]

Year 202425

Period February
GSTIN of the supplier | DEAAMFVASTIETZW |
2(a). Legal name of the registered | VALUE FOODS —
2(b). Trade name, if any ‘Walue Foods
2(c). ARN | AADGB0225610585E
2(d). Date of ARN 20/03/2025

3.1 Details of Outward supplies and iny

{Amount in ¥ for all tables)

s liable to reverse charge (other than those covered by Table 3.1.1)

MNature of Supplies Total taxable Integrated Central State/UT Cess
value tax tax tax

ta) Dutward taxable supplies (other than z_ema-_lihd. nil rated and 8082577.40 B7773.07 | 370456.01 | 370456.01 | 0.00
exempted)

(b) Outward taxable supplies (zero rated) 0.00 0.00 - - 0.00
(c } Other outward supplies (nil rated, mnw 14056143.00 - - -
id) Inward supplies (liable to reverse thllw 204320.00 10216.00 0.00 0.00 | D.00
12} Non-GST outward supplies Jea 0.00 = #

3.1.1 Details of Supplies notified under sectiol
SGST Acts

Mature of Supplies

Total
taxable
value

Integrated
tax

Central
tax

State/
UT tax

Cess

(i} Taxable supplies on which electroni ;;"" mr
be furnished by electronic commerce operate

0.00

0:00

0.00

0.00| 0,00

(i} Taxable supplies made by reglstéwd pm‘mn threugh electronic commerce
aperator, on which electronic commeree operator is required to pay tax u/s 9(5)
[to be furnished by registered person ﬂwﬂWlms through electronic
commerce operator]

0.00

3.2 Out of supplies made in 3.1 (a) and 3.1.1 (i), details of inter-state supplies made

Mature of Supplies Total taxable value

Integrated tax

Supplies made to Unregistered Persons

26750.00

1337.50

Supplies made to Composition Taxable
Persons

.00

0.00

Supplies made to UIN holders

0.00

0.00

4. Eligible ITC

Detaiis Integrated tax

Central tax

State/UT tax

Cess

A ITC Available (whether in full or part)

(1) Import of goods 0

0.00

0.00

0.00

() Import of services

0.00

0.00

0.00



9414

; QN
bard supplies from ISD . 0.00 0.00 0.00 o
.’xit other ITC ol 1651085.01 717922.08 71792208 0.00
/ ITC Reversed
.-'?f‘l} As per rules 38,42 & 43 of CGST Rules and section 17(5) 0.00 0.00 0.00 0.00
—f” (2) Others 0.00 0.00 0.00 0.00
C. Net ITC available (A-B) 1651301.01 T17922.08 71792208 .00
(D) Other Details 0.00 0.00 Q.00 0.00
{1} ITC reclaimed which was reversed MTM'#B}Q} in earlier tax 0.00 0.00 0.00 0.00
period
(2) Ineligible ITC under section 16(4) & ITC restricted due to PoS rules 0.00 0.00 0.00 0.00
5 Values of exempt, nil-rated and non-GST inward supplies
Mature of Supplies Inter- State supplies Intra- State supplies
From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00
Non GST supply 0.00 0.00
5.1 Interest and Late fee for previous tax period
Details Integrated tax Central tax State/UT tax Cess
systemn computed : E
Interest
Interest Paid 0.00 6.00 0.00 0.00
Late fee SIS 0.00 0.00
6,1 Payment of tax ¢
Descripti | Tax Adjustment Tax paid through ITC Tax paid Interest Lalte fee
an payable nu:uﬁﬁw fai” 181 ts;: te/UT | Cess in cash 2:1;. in 2::': in
liability of
previous ;
tax period | g
{A) Other than reverse charge £
Integrated | 87773.00 0.00 | 87773.00 | 87773.00 0.00 0.00 - 0.00 0.00
tax
Central 370456.0 0.00 | 370456.0 | 370456.0 0.00 0.00 0.00 0.00
tax 0 0 ]
{ State/UT 370456.0 0.00 | 370456.0 | 370456.0 0.00 .00 0.00 000
tan 0 0 0
Cess 0.00 0.00 0.00 - 0.00 0.00 0.00
{B) Reverse charge and supplies made u/s 8(5)
integrated | 10216.00 0.00 | 10216.00 - - - 10216,00 =
fax
Central 0.00 0.00 0.00 - - 0.00
tax
State/UT 0.00 0.00 0.00 - - - 0.00 £ 5
lax
Cess 0.00 0.00 0.00 - - 0.00 -
Breakup of tax liability declared (for interest computation) ; Il"l d'.
= | i
i




- ‘F—--w*?

} 5415
l mﬁ] 2y 370456.00 | 370456.00 | 91

T e

given herein above is true and correct to the best of my knowledge and belief and

Date: 20/03/2025
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Form-GSTR-3B

92

Year

2024-25

Period

March

[See rule 61(5)]
| GSTIN of the supplier _  DBAAMFV4B71E1ZW
[ iiaj. Legal name of the registered person WVALUE FOODS
2(b). Trade name, If any Value Foods
2(e). ARM | AADBD325822490H
2(d). Date of ARN | 1910412025

3.1 Details of Qutward supplies and Inward

{Amount in ¥ for all tables)

iable to reverse charge (other than those covered by Table 3.1.1)

Mature of Supplies Total taxable Integrated Central State/UT Cess
value tax tax tax

{a) Qutward taxable supplies (other than zgmmﬁd. nil rated and 10702850.98 115227.67 | 368113.44 | 36811344 | 0.00

exempted)

(b) Outward taxable supplies (zero rated) 0.00 0.00 = - 0.00

(c ) Other outward supplies (nil rated, Exampludj 418274800 -

(d) Inward supplies (liable to reverse charge) 266000.00 13300.00 0.00 0.00 | 0.00

(&) Non-GST outward supplies 0.00 s

3.1.1 Details of Supplies notified under sectio
SGST Acts

Nature of Supplies B Total Integrated | Central | State/ | Cess
taxable tax tax UT tax
value
(i) Taxable supplies on which electronic eommerce Ffixﬁays tax u/s 9(5) [to 0.00 0.00 0.00 0.00| 0.00
be furnished by electronic commerce operator]
(ii) Taxable supplies made by registered pergon through electronic commerce 0.00 =
nperator, an which electronic commerce operator is required to pay tax u/s 3(5)
[to be furnished by registered person making supplies through electrenic
commerce operatar]
3.2 Out of supplies made in 3.1 (a) and 3.1.7 (i), details of inter-state supplies made
MNature of Supplies 2 Total taxable value Integrated tax
Supplies made to Unregistered Persons 0.00 0.00
Supplies made o Composition Taxable Q.00 0.00
Persons
Supplies made to UIN holders 0.00 0.00
4. Eligible ITC
Details Integrated tax | Central tax State/UT tax Cess
& ITC Available (whether in full or part)
(1) Import of goods 0.00 0.00 0.00 0.00
(2) Import of services 0.00 0.00 0.00 0.00
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JPlies from ISD 0.00 0.00 0.00 000
Jtc 593600.56 |  470012.86 |  470012.86 0.00
‘_«érszd
fr rules 3842 & 43 of CGST Rules and section 17(5) (.00 0.00 0.00 0.00
Jlers 0.00 0.00 0.00 0.00
21 ITC available (A-B) 606900,56 479012.86 479012.86 0.00
J Other Details 0.00 2125.00 2125.00 0.00
) ITC reclaimed which was reversed undﬂrm"'ﬂ:ﬂ){i} in earlier tax 0.00 0.00 0.00 0.00
period
() Ineligible ITC under section 16(4) & ITC restrieted due to PoS rules 0.00 2125.00 2125.00 0.00
5 Values of exempt, nil-rated and n_m?hnd?mplies
Nature of Supplies Inter- State supplies Intra- State supplies
From a supplier under composition scheme, Exempt, Nil rated supply 0.00 0.00
Non GST supply 0.00 0.00
5.1 Interest and Late fee for preﬁmiﬁw
Details Integrated tax Central tax State/UT tax Cess
Systern computed - - +
Interest
Interest Pajd 0.00 0.00 0.00 0.00
Late fee - 0.00 0.00 %
6.1 Payment of tax F'E-‘?.
Descripti | Tax Adjustment | Net Tax 1 Tax paid through ITC Tax paid Interest Late fee
on payable of . Payabf ated | Central State/UT | Cess in cash paid in paid in
negative i il s i cash cash
liability of | -ih
previous - | - '
tax periad #:
(A} Other than reverse charge ;
Integrated | 115228.0 0.00 | 115228.0 | 1152280 0.00 0.00 0.00 0.00
tay 0 0 0
Central 3J68113.0 0.00 | 3681130 | 368113.0 0.00 * 0.00 0.00 0.00
tax 0 gl ° 0
State/UT 3681120 0.00 | 368113.0 | 368113.0 0.00 0.00 0.00 0.00
tax 0 0 0
Cess 0.00 0.00 0.00 = - 0.00 0.00 0.00 %
(B} Reverse charge and supplies made u/s 9(5)
Integrated | 13300.00 0.00 | 13300.00 - G - - 13300.00 =
fax
Central 0.00 0.00 0.00 - = 0.00 -
lax
StatesuT 0.00 0.00 0.00 - - -t - 0.00 =
tax
Cess 0.00 0.00 0.00 z - - 0.00 z ¥

Breakup of tax liability declared (for interest computation)

Ly




X
=
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A& 368113.00 | 368113.00 |

94
0.00

ven herein above is true and correct to the best of my knowledge and belief and

Narne of Authorized Signatory
DEEPAK GODEL
Designation /Status
PARTMNER
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6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services
| Financial year 202425
| Tax period March
GSTIN DBAAMFVARTIETZW
2 (a} Legal name of the registered person VALUE FOODDS
{b) Trade name if any ‘Value Foods i !!-IL
(e ARN | AAD603252715770 \
Description = B Al a Cess ()
44 - Taxable cutward supplies made to registered persons (other than reverse charge suppliss) including supplies made 1t
Total 26 Invoi 1,07,31,560.98 ; 69.836.04 .
a ] | Voige | I 369836 l T
-4B - Takable autward supplies made to registered persons attracting tax on reverse charge - B2E Reverse charge
Total B | 0 lvoice | 0.00 | Bl 000
5- Ta:._rca.hle outward imEhsEzte supﬁ[ias made to unregﬁlered persons -(;-Eere Invaice value ;.',-_rm-:lraihan Rz, 1 lakh) including supplies [;}ade theatgh EL‘QI‘I'II‘;'IEFCE aperatar, rate wise - BECL-{Large} ol
) Total - | o | invoice 000 | B 0.00
y L]
&4 — Exports {with/without payment) B -+ T D N % .
' Total . N i I_ invaice
- EXPWP ] Inwoice
- EXPWOP 0 Invoice

Tolal
| - SEIWP

C _sezwoe

Invoice

Invoice

Inwoice

| 8C- Deemed E:pnn‘.ﬁ_— BE

| Taral

L

Il .I'.'I Invaice

0.00 | [ 0.00 |

0.00 0.00 |

i 7- Taxable supplies (Met of debit and eredit notes) to unregistered persons fnl.her_'lhan the supplies coverad in Table 5) including_supplles made thm;;:gh e—u_ﬂ_mmerce operator attracting TCS - B2CS (Others) - |

1P Address: 157.49.7¢



Description

Total

Document
Type
Met Yalue

Value (%)

Integrated Tax ()

Central Tax (¥}

State/UT Tax (¥)

0.oo .00

8 - Nil rated, exempted and non GST outward supplies

Total 41,82.748.00
SNl . 0.00
. Exempted 41,82,748.00
- Moen-GST 0.00
9A- Amendment to taxable oulward supplies made Lo registered person in returs of eadier tax periods in tble 4 - : e A s
Net differential amount (Amended - Original) i = N 0.00
: ey =
9A - Amendment to taxable outward supplies made 1o registered person in returns R fy
Amended amount - Total 0 Invoice 0.00
Net differential amount {Amended - Criginal) a.o0
GA- Amendment 1o Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in retums of earliet tax table 5- Ao
Amended amaunt - Total | i Invoice 0.00 0,00
Net differential amount (Amended - Original) - 0.00 0.00

QA - Amendment to Export supplies n returns of earlier tax pefiods in table &A (EXPWP/EXFWOR)

Amended amount - Total 0 | Invoice
Met differential amount (Amended - Orlginal) - Total . '
= E..'l.';l'-".‘l";I'F;m"_ - 0] Involoe
_Expwor - = BB T invaice .

SA - Amendment o supplies made to SEZ units or SEZ develapers in returns of earller tax periods in table 68 (SEZWP/SEZWOP)

Amended amount - Total | 0 Irvokce _D.Uﬂ 00 B
Net differential amount (Amended - Original) - Total == 000 0.00 '
- SEIWP | Invoice ) 0.00 0.00 |
. SEZWOP Invoice 0.00 .
94 - Amendment to Deemed Exparts in retums of earlier tax periods in table 50 (DE) - __ l:'
Amended amount - Total 0 Invoice 000 | 000 .00 0.00
Net differential amoynt (Amended - Original) ' 0.00 0.0 | 0.00 oo0|

96~ Credit/Debit Notes (Registered) = CONR

P Address: 157.49.1¢




No. of Document Value (2)

records Type
T&tal Met uﬁ debit/credit notes {Dehnt nates - Credit notes) Male -28,710. ﬂ{l

Description

Integrated Tax (¥}

Central Tax ()

172280

State/UT Tax (¥)

Credrl r’ Debn rioles 1ssued tn fag-uslered pierson for taxahls- Du‘lwat‘d supplues in table 4 ather than talﬂe G- BZB Reguiar

Net Total (Debit notes - Credit notes) T _|_' " Naote | 2871000 0.00 | 172260 | 1,722.60 | B
Credit / Disbit notes issued to registered person for m:able outward Supplles in table 4 other than table 6 - B28 Rewrse charge
Net Total {Debit notes - Credit notes) [ o [ hote | 0.00 | 0.00 | 0.00 | 0.00 | Zam
Credit / Debit notes issued to registered person for taxable outward supplies in table 68 - SEZWP/SEZWOP
Net Total (Debit notes — Credit notes) 1 0 | Note i 0.00 |
Credit / Debit notes issued to registered person for taxable cutward supplies in table 6C - DE -
Net Total (Debit notes — Credit notes) | 0 T 000 |
Total - Net off debit/credit notes (Debit notes - Creditnotes) | 0 |  MNoe |
| Unregistered Type i 3
- B2CL o Nate 000
- EXPWP Note 0.00
- EXPWOP =% ‘ 0 Note 0.00
9C - Amended Credit/Debit Notes (Registered) - CONRA 3
" amended amount - Total o | Hote ' 0.00 0.00 | 0.00 0.00
Net Differential amount (Net Amended Debit notes - Net ' o 0.00 0.00 0.00 0.00
Amended Credit notes) - Tum
Amended Credit / I:}ehrt notes issised to registered person for taxable cutward supplies in table 4-:rmerthan table 6 - B2B Regqular - . B
Net total {Net Amended Debit notes - Net Amended 0 T Note @00 0.00 aoo | 0.00 |
Credit nul.eﬂ] |
; Amended Ere-dr! ! ugh-n nnms |gs,1_|eij i regismﬂ?d person far Ea:n:ab:le t:ur.fhva:d supnnes in labbe 4 other than table & - B2B Reverse c’narge o
=) Net total (Net Amended Debit notes - Net Amended | 0 Note T oo . 000 T o0o 0.00 =
Y * Credit notes) R 1‘"
3 ,.' 5 Amended Crednf Drebit I'rDtES |55ued ta regr:.:ered person !’ur t&xabie uu:ward supphes in table BB - SEZWP/SEZWODP
T Net total (Net Amended Debit notes - Net Amended 0 Note | 0.00 | ' o
i Cff_‘fﬂ notes) ) | .
= Amended Credit / Debit notes issued 1o registered person for taxable outward supplies in table 6C - DE
Net total (Net Amended Debit notes - Net Amended (S Note . 000
Credit notes) |

¢ - Amended Credit/Debit Notes (Unregistered) - CONURA

| amended amount - Total o | Maote 0.00

0.00

Amended Credit notes) - Total |

Net Differential amount {Net Amended Debit notes - Net 0.00

':.Inregiatered Type

000

1P Address 157 49 1€ |

|



W

Description

- B2OL

No. of
records

CEXPWP ' |

Document

Type
Note

MNote

Value {Z)

- EXPWOP ' |

MNaote

Integrated Tax (%)

Central Tax (3)

State/UT Tax

10 - Amendment to taxable autward supplies made to unreg.istered person in returns for easlier tax periods in table 7 inclu

ding supplies made through ecommerce operator atiracting TCS - B2C (Others)

Amended amount - Total

1]

Met Value

000

0.00 |

0.00 |

0.0d

Met differential amount (Amended - Original]

0.00

0.00 |

0.00 '|

0.00

11A(1). 11A(2) - Advances received for which invoice has not been issued (tax amount fo be added 1o the output

Total

118(1), 118(2) - Advance smount received in earler tex period and adjusted 5

| (a) Lisble 10 collect tax u/s 52

— — —

Totsl
T1A - Amendment o advances received in returns for earlier tax periods in table 11A(1), T1A{2) ladiin
Amended amount - Total 0 | et Value _ 0.00
Total | 0.00 0.00 | 0.00 oo | .
-
118 - Amendment to advances adjusted in returns far earlier tax periods in table T1B(1} 118(2] (Net of refund vouchers, 7 any)
Amended amount - Total 0 Netvalue | 0.00 0.00 o.00 | 0.00
Total i 0.00 0.00 0.00 | 0.00
12 - HSN-wise summary of outward supplies _
Total N NA | 1,48,85,598.98 | 1,15227.67 368,113.44 | 3.68,113.44 £ |
13- Documents msued 4 . -
Nel issued documents [ 40 | &flDocuments
14 - Supplies made through ECommerce Upﬂgatms
Total | 0 [ Net Value T T 0.00 000 | 0.00
{a) Liable to collect tax uf's 52 o Met Value oo 0.00 000 000
{l} Liable 1o pay tax u/s 9{5) 0 1 Net Value Q.00 0.00 0.00 oo .
144 - Amended Supplies made through E- Gormnerce Operators .
Amended amount — Total 0 Met Value 0.00 0.00 0.0Q 000
Met differential amount (Amended - Oniginal) 0 Met Value p.00 . 000, 0.00 0.00

1P Address: 157.49.1¢€
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No. of Document
records Type

Description Value (%) Integrated Tax (%) Central Tax (T) State/UT Tax (¥)

| amended amount ~ Total 0 Net Valus | 0.00 0.00 0.0 0,00
Net differential amount (Amended - Original) o Net Value 000 0.00 0.00 n.oa
(b) Liable to pay tax u/s 9(5) R B _' T '
Amended amount - Tatal o - Met Value oo | 0.0 000 'tr,m
Net differential amount (Amended - Original) et Value 0,00 D.ge- 0.00 000
15- Supplies Ufs 9(5) =
Total (1] Document/MNet 0.00 | 0.00 LT 0.00
Value 3
- For Registered Raciplents (1] ‘Dacument 000 .08 1 0.00
- DE [ Document 000 | 0 0.00
- SEZWP 0 Document 0.00
SEZWOP 0 Document 000
- For Unregistered Recipient 0 Net Value 0.00 e, GURBIT ooo| 0.00
154 (1) - Amended Supplies U/s 9(5) - For Registered Recipients "R i ol T i+
Amended amount - Total 0 Dacument 0.00 | 0.00 0.00 0.00
Met differential amount (Amended - Driglﬁaﬁ | o Bocument .00 '1 0.00 0.00 0.00
- Reguer ' | @ “Document | 0.00 T o T am  ooo| N
DE 0 " Document 000 | 0.00 0.00 0.00 =
- SEZWP - 0 Document '
SEZWoP 0 Document
| 3154 (i) - Amended Supplies U's 9(5) - For Unregistered Recipients
A.IITP_Eﬂd'E'd amount - Total o : et Walue
Net differential amaunt (Amended - Originat) T Met Valis

=

] )

Verification: !
| hereby solemnly affirm and declare that the information given herein above iz true and correct to the best of my knowledge and belief and nothing has been concealed there from and in ¢
of any reduction in output tax liability the benefit thereaf has been/ will be passed on to the recipient of supply.

Date: 10/04/2025

Signature

Name of Authorized Signatory
DEEPAK GOEL
Designation/Status: PARTNER

IP Address: 157 49 1
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FORM GSTR-1
[See rule 59(1)]
Details of outward supplies of goods or services

100

[ Financial year 202526
| Tax peE_iod | April g
[ [esTin J6AAMFVASTIEIZW : §
2 {a) Legal name of the registered persan VALUE FOODS
(b) Trade name if any Value Foods
© ARN ABDB04251857711
() ARN date !

Description

44 - Tawable outward supplies made to registered persons (other than

Total ] i [ wwoice |

>
AR - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge e
Total - - ' | ] | Invaice | 0.00 ] EI.’I}‘1

5 - Taxable outward inter-state supplies made T.u unreglstereﬁ persans (where invaice value is more than Rs. 1 lakh) ncluding supplies made thrnugha—.cammemé operatol, rate wise - B2CL (Large)

Total | a | Invgice l 0.00 | 0.00 =
| 6A - Exports (with/without payment)
Total 0 | invoice 0.00

- EXPWP . i Invoice 000
. EXPWOP | 0 Invoice 0.00

68 - Supplies made 1o 5EZ unit of SEZ developer- SEEWP/SEZWOP
Total 0 | invoice 0.00

- SEZWP ' 0 Ivoice - | 0.00
- SEZWOP | 0 Invoice | 0.00

6 - Deemed Exports - DE
Total

[ o [ ivoice | 0.00 | 0.00 | 0.00 0.00 |

7- Tax_at;le supplies {N; éﬁ:!_ebit Hl:u:I eredit notes) tﬁ unregistersd persons (other than thea_upa.es cweredﬁ :I'ahle 5) inclfbding supplies made through e-commerce operator Hﬂf_ﬂﬂllﬂﬂ T'Dﬂ - BICS tﬂ‘t—ﬁerﬂ
IP Address: 157.49.1¢€




'_ Total

Description

MNo. of
records

Document

Type
MNel Value

Value (F) Integrated Tax (T) Central Tax (¥) State/UT Tax (3)

0,00 0.00 |

8 - Nil rated, exempted aryfl non GST outward supplre_s

Total 4511,746.80

- il 0.00

- Exempted 4511,746.80

- Mon-GST 0,00
9A- Amendment to taxable outward supplies made to registered person in returns of earlier tax per e d -
Amended amount - Total 0 Anvoice 0.00
et differential amount (Amended - Original) g 000 |
i e 000
Het differential amount {(Amended - Original} 0.00

94 - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in retums of earlier tax p

Amended amount - Total i} Invoice 0.00
Net differential amount (Amended - Original) ooo| 3
g4 - Amendment to Export supplies in returns of earlier tax periods in table 64 (EXPWP/EXPWOR)
Amended amount - Total | o Invoice 0,00
Met differantial amount i.!unen:led - Cnginal) - Total .00
- ExPwP T " invoice 0.00
- EXPWOP B B Inuoice 0.00

I 94 - Amendment to sua:n.lies made 10 SEZ units or SEZ develope

rs in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)
1

Amended amount - Total 0 Invoice 0.00
Net differential amount (Amended - Original) - Total 1 0.00
| - sEzwp B 0 Invoice 0.00
- SEZWOP | 0 invoice . "~ ooo
A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE) :
Amended amount - Total ] | Invoice .00 0.00 0.00 .00 |
Net differential amount (Amended - Original) ' 0.00 0.00 0.00 0.00 |

98 - Credit/Debit Notes (Registered) - CONR

IP Address: 157.49.1¢



Description

| Total - Met off debitfcredit notes fDei:m nobes - Cfedltﬂcvtﬂﬁl

MNo. of
records

Document
Type

0.0 |

Credit / Debit notes issued 1o registered person fur taxabie Dulward sl pu:r1|es in taible 4 other than table 6 - B26 Reguiar

Integrated Tax (%)

Central Tax (¥) State/UT Tax (T)

Net Total (Debit notes — Credit notes) Note 0.00 | 0.00 | 0.00 | 0.00 |
cred:t_,.f_[}_egﬁ notes issued to registered perg:ﬁn fir la:v:able outward supplues in tahie_i ather than table & - BEEI ﬂewerae charge -
Net Total (Debit notes - Credit nates) | 0 |  Note | 0.00 | 000 0.00 | 0.00 |
Credit / Debit notes issued to registered persan for taxable outward supplies in table 68 - SEZWP/SEZWOP -
e Tt bt~ redt ot [0 [ e | o0] s & meey e R
Credit / Debit notes issued to registered person for taxeble cutward supplies in table 6C - DE .
Net Total (Debit notes ~ Credit notes) | 0 [ Mete | 0.00 | 0.00 | ; | 0.00 | -
98- Credit/Debit Notes (Unregistered) - CONUR L N =i
Total - Net off debit/credit notes (Debit notes - Creditrotes) | 0 | New | 0.00 [ - _
Unregistered Type : = : o
- B2CL o Note .00 t A»
- EXPWP 0 Mote D.W .-.'HI
- Expwor 0 Note 0.00
=1 -
- ! LY
9C - Amended Credit/Debit Notes (Registered) - CONRA s J ' p
Amnended amount - Total | 0 Hote | 0.0o0 0:00 0.00 . ﬂ‘d )
| Met Differential amount (Net Amended Debit nates - Net 0.00 0.00 0.00 0.00
Amended Credit ncm!s} - Total .
| Amended Credit / Debit notes issued to regnstered persan for taxable nu‘cward Supph-ES in table 4 other than table & - B2B Regular B
Net total (Net Amended Debit notes - Net Amended 0 | Note 0.00 .00 ~ poo| ~ poo) -
Credil notes) | |
Amencl'ed Crednt / Debit nates rss.ued to reg:slered person for taxable wtwmd 5upp!|es intable 4 Dtl'ver than table & - BZB Reverse J:han'ge
f M .. Fl. u Y
E&;&:J:tié:;t Amended Debit notes - Net Amended 0 Note 0.00 o pum 0.00 (i) 0.00

.ﬂ.mended Credit / Debit notes issued 1o reglstered person far t&lsble autward supplms in table 68 - SEZWPISRWDP

[

amended Credit notes) - Total

Unregistered Type

Net total (Net Amended Debit riotes - Net Amended 0 Note 0.00 | 0.00
Credit notes)
.&men:led Credit / Debit notes nssu:ed to registered peérson for wxahie nutward supplies in tahle ﬁc DE )
Net total (Net Amended Debit notes -Net Amended | 0 Note 0.00 0.00 0.00 | 0.00
Credit notes) | | | LY
9C - Amended Credit/Debit Notes (Unregistered) - CONURA -
Amended amount - Total ] Mote 0.00 [
Met Differential amount (Met Amended Debit notes - Net 000

IP Address: 157.49.1¢



No. of

_ Document integrated Tax (¥)  Central Tax (%) State/UT Tax (%) Cess (7)
records 4 :

Description
e Type
- B2CL
- EXPWP 0

| - EXPWOP ] | |

| 10- Amendment to taxable outward supplies made to unregistered person in returns for earlier tax periods in table 7 including supplies made through e-commarce opefater attracting TCS - B2C {Others)

Amended amount - Total 0 | et value 0.00 | 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 | 0.00 | 0.00 0.00 L
T1A(1), 11A{2) - Advances received for which invoice has not been issi d (tax amournt 1o be ad b
Total I 0.00 | =
118(1), 11B(2) - Advance smount received in earfier tax period and adjustec e 3

Total 1 ) 0.00 | <
1A - Amendment to advances received in returns far eatlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any) _— . T

Amended amount - Total ] Met Value 0.00 o0 | =% 0.00 0.00

Tetal 0.00 .00 0.00 ona| * -
118 - Amendment 1o advances adjusted in rﬁmﬁs for earfier tax periods in table T1B(1), T1B(2) (Net ‘of refund vouchers, if any) 3 " __
Amended amount - Total _ [ 0 Net Value 0.00 0.00 0.00 | 0.00

Total | . _ 0.00 000! 0.00 | 0.00

12- HSN-wise summiary of outwarnd supplies L __
o . I NA T agemssasz] 0 maer| 502,594.00 | so2s0400| =

_'1-3_— DDCLFI‘I‘IEI;IS issu;i_- i d) =l 25 L il
el issued doouments

14 -s@m made through E-Commerce Operators

Total ] | Met Value SasEe. .00 0.00 0.00
(a) Liable to collect tax u/s 52 0 | NetValue: | T 000 0.00
(b) Liable to pay tax u/s 9(5) 0 | NetWalue | 0.00 0.00 0.00

14A - Amendad Supplies made through E-Commerce Operators

Amended amount — Total 0 | Net Value 0.00 000 0.00 000
Net differential amount (Amended - Original) o | Met Vaiue . 000 ., oo R N i 000
(a) Liable to collect tax u/s 52 |

P Address: 157.49.1¢



5428

No. of
records

Document

Description Type

Value (¥} Integrated Tax (T) Central Tax (¥) State/UT Tax (F)

Amended amaunt — Total | Met value | o.0a 0,00 0o 0.00
Mot differential amount (Amended -Original) 0 | Hetvalue 0.00 0.00 0.00 0.00
‘E Liaﬂe o pay tax uis '-;{5-} e . !
amended amount - Total ] NetValue - nog Do - oo 0.00
Net differential amount (Amended - Original) | 0 Net Value 0.00 000] 0.00 0.00
15 - Supplies /s 3(5) Y
Total 0 Document/Net | 0,00 0.00 000 0.00
- For Registered Recipients 0 Document 0.00 0.00 0.00
- Regular 0 Docurnent 0.00 000 i 060
- DE 0 Bocument 000 0. £ 0@ -
- SEZwP o Document 0.00 T
- SEZWOP il Document 0.00
- For Unregistered Recipient 0 het Value 0.00 0.00 : 0.00
154 (1) - Amended Supplies U/s 9(5) - For Registered Recipients Y ,§ 74 X >
Amended amount - Total o Document 0.00 0,00 0.00 0.00
Net differential amount (Amended - Original) 0 | Document 0.00 0.00 0.00 0.00 i
Regular - 0 Document 0,00 0.00 0.00 0.00
I DE 0 Document 0.00 0.00 0.00 0.00
SEZWP 0 Docurment 0.00 0.00
e T | oammen oo
154 (1) - Amer}ded Supphies U/s 9(5) - For LUnregistered Fieclpi;ems
§ .ﬁ.l_'neﬁded ami:nuﬁl - Total - B . | 4] NF: Value l . 0.00 u:uu : 0.0a - !B | __
Met differentﬂr;riﬂym {Amended - Original) [ o Net Value | 0,00 0,00 | 0.00 12\ ooo |

Verification: -
| hereby solemnly affirm and declare that the information given herein above is true and correct 1o the best of my knowledge and belief and nothing has been cancealed there from and in«
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 09/05/2025

Signature

Wame of Authorized Signatory
DEEPAK GOEL
Designation/Status: PARTNER

IP Address: 157.49.71
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Singla Fertilizer » Sales Invoicé
Date 2025-19-04
Pehowa, Kurukshetra, Haryana,
Invoice # 16421
Customer ID
SHIPPING DETAILS
Value Foods Value Foods Freight Type FOR
Plot ne 273, Phaset, HSIDC Barhi Plot no 273, Phasel, HSIDC Barhi
Gannaur Sonipat-131101 Gannaur Senipat-131101

UNIT OF UNIT

SR, NO.,  MEASURE DESCRIPTION PRICE TAX TOTAL AMOUNT
1 BAGS YARA UREA 486% N 48 253,14 12,150.72

Subtotal 12.150.72
TERMS OF SALE AND OTHER CO ;
GOODS SHOULD BE ACCORDING TO FA RY STAMDARDS CGAT 2.50% 303.77
TERMS AND CONDITIONS OMLY SGST 2.50% 30377
TOTAL 12,758.26
Insurance
Legal/Consular
Inspection/Cert.

Other (specify)
Other (specify)
TOTAL 12,758.26
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Singla Fertilizer Sales Invdiie
Date 2025-11-04
Pehowa, Kurukshetra, Haryana,
Invoice # 16416
Customer ID

MR JECHIPTO: i b sl Y SHIFRING DETAILS

Value Foods Value Foods Freight Type FOR
Plot no 273, Phasel, HSIDC Barhi Plot no 273, Phase1, HSIIDC Barhi
Gannaur Sonipat-131101 Gannaur Sonipat-131101

i UNIT OF UNIT
BESRLNO. . MEASURE DESCRIPTIO ( PRICE

TAX TOTAL AMOUNT
5,573.26
| BAGS DAP IPL 12 1,285:71 15,428.52
Subtotal 21,001.78
| ITERMS OF SALE AND OTHER COMMENTS
GOODS SHOULD BE ACCORDING TO FACTORY ST#HDARDS CGST 2.50% 525.04
TERMS AND CONDITIONS ONLY SGST 2.50% 525.04
TOTAL 22,051.87
Insurance
Legal/Consular
Inspection/ Cert,
Other (specify)
Other (specify)
TOTAL 22,051.87




107

Singla Fertilizer

Pehowa, Kurukshetra, Ha ryana,

Value Foos
Plot no 273, Phase1, HslIDC Barhi
Gannaur Sonipat-131109

[t UNIT OF
L 5R. NO,
1

Value Foods

Plot no 273, Phase1, HSIDC Barhi
Gannaur Sonipat-131101

Sales Invoice
Date 2025-08-01

Invoice # 16230
Customer ID

SHIPPING DETAILS
Freight Type FOR

TAX TOTAL AMOUNT
8,613.22

Subtotal 8,613.77]
LERMS OF SALE AND OTHER COMME
GOO0S SHOULD BE ACCORDING CGST 2.50% 215.33
TERMS AND CONDITIONS ONLY SGST 2.50% 215.13
TOTAL 9,043, 88
Insurance

Legal/Consular
Inspection/Cert,

Other (specify)

Other (specify)

TOTAL 9,043.88
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Singla Fertilizer > Sales Invoice
Date 2025-14-02
Pehowa, Kurukshetra, Haryana,
Invoice # 16281
Customer ID
SHipTo Lo PPN DETAlS
Value Foods Value Foods Freight Type FOR
Plot no 273, Phaset, HSHDC Barhi Plot no 273, Phase1, HSIDC Barhi
Gannaur Sonipat-131104 Gannaur Sonipat-131101
UNIT OF UNIT
SSR.NO.  MEASURE DESCRIPTION PRICE TAX TOTAL AMDUNT
26 6,586.58
Subtotal 6,586.58
1 _ _ COMMENTS
GOODS SHOULD BE ACCORDING TO FACTORY STAMDARDS CGST 2.50% 164.66
TERMS AND CONDITIONS ONLY SGST 2.50% 164,66
TOTAL 6,915.91
Insurance
Legal/Consular
Inspection/Cert,
Other (specify)
Other (specify)
TOTAL 6,915.91
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Singla Fertilizer s Sales Invoic:
Date 2025-03-01
Pehowa, Kurukshetra, Haryana,
Invoice # 16298
Customer ID
ShipTo. T NG IPDING DETAILS
Value Foods Value Foods Freight Type FOR
Plot no 273, Phase1, HSIDC Barhi Plot no 273, Phase1, HSIIDC Barki
Gannaur Sonipat-131104 Gannaur Sonipat-131101

UNIT OF UNIT
MEASURE DESCRIPTION PRICE
YARA UREA 46% N

TAX TOTAL AMOUNT
3,573.26

Subtotal 3,571.26

TERMS OF SALE AND OTHER COMMENTS
GOODS SHOULD BE ACCORDING TQ FA R SThHBAﬂDS CGST 2.50% 139.33
TERMS AND CONDITIONS ONLY SGST 1.50% 139.33
TOTAL 5,851.92
Insurance
Legal/Consular
Inspection/Cert.

Other (specify)
Other {specify)
TOTAL 5,851.92




Singla Fertilizer " Sales Invoit®
Date

2025-09-02
Pehowa, Kurukshetra, Ha ryana,

Invoice # 16279
Customer ID
EustonR JceTo T
Value Foods Value Foods Freight Type FOR
Plot no 273, Phase1, HSIIDC Barhi Plot no 273, Phase?, HSIIDC Barhi
Gannaur Sonfpat-131101 Gannaur Sonipat-131101

UNIT OF ' UNIT

BSRUND.  MEASURE DESCRIPTION PRICE TAX TOTAL AMOUNT
1 DAP IPL & 1,285.71 10,285.68
z BAGS  |SHRIRAM LIREA 8 253.33 2.026.64

Subtotal 12,312.32

GODDS SHOULD BE ACCORDING TO FACTOR STANDARDS CGST 2.50% 307.81
TERMS AND CONDITIONS ONLY 5GST 2.50% 307.81
TOTAL 12,927.94
Insurance
Legal/Consular
Inspection/Cert.

Other (specify)
Other (specify)
TOTAL 12,927.94

s
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Singla Fertilizer Sales Invoice

Date 2025-03-M
Pehowa, Kurukshetra, Haryana,
Invoice # 16296
Customer ID
SHIP 70435 gt B £
Value Foods ‘Value Foods Freight Type FCR
Plot no 273, Phasel, HSIIDC Barhi Plot no 273, Phase1, HSIDC Barhi
Gannaur Sonipat-131101 Gannaur Sonipat-131101

UNIT OF UNIT

LSRUND.  MEASURE DESCRIPTION PRICE  TAX TOTAL AMOUNT

1 BAGS DAP IPL b 12 1,285.71 15,428.52
;) BAGS  |YARA UREA 46% N 22 251.33 5,573.26
Subtotal 21,001.78

TERMS OF SALE AND OTHER COMMENTS

GOODS SHOULD BE ACCORDING TO FACTORY STANDARDS CoST 2.50% 525.04
TERMS AND COMDITIONS OMLY SGST 2.50% 525,04
TOTAL 22,051.87
Insurance
Legal/Consular
Inspection/ Cert.

Qther (specify)
Other ispecify)
TOTAL 22.051.87
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Singla Fertilizer Sales Invoice
Date 2025-15-01
Pehowa, Kurukshetra, Haryana,
Invoice # 16244
Customer ID
CUSTOMER : SHIPPING DETAILS
Value Foods Value Foods Freight Type FOR
Plot no 273, Phasel, HSIIDC Barhi Plot no 273, Phase1, HSIIDC Barhi
Gannaur Sonipat-131101 - Gannaur Sonipat-131101
NI UNIT OF UNIT
LSRENO.  MEASURE DESCRIPTION PRICE TAX TOTAL AMOUNT
1 BAGS DaP IPL 1,285 7.714.26
Subtotal 7,714.26
TERMS OF SALE AND OTHER COMMENT®
GOODS SHOULD BE ACCORDING TQ FACTORY ETMARE CGST 2.50% 192.86
TERME AND COMDITIONS ONLY SG5T 2.50% 192.86
TOTAL 8,099.97
Insurance
Legal/Consular
Inspection/Cert.
Other {specify)
Other (specify)
TOTAL 8,099,597
FyHg
QVEFrQ
- U
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Shri Shyam Trading B Sales Invoids
Date 04-04-2024
Gannaur
Sonipat Invoice # 218
Customer 1D
SHIPPING DETAILS
Yalue Foods Value Foods Freight Type FOR
Plot no 273, Phasel, HSIDC Barhi Plot no 273, Phasel, HSIDC Barhi
Garnaur Sonipat-131107 Gannaur Sonipat-131101

UNIT OF UNIT
L SR.NO. MEASURE DESCRIPTION QTY PRICE TAX TOTAL AMOUNT
1 KGS ALUM POWDER
7 KGS  |SODIUM HYPO 900 7.00 6,300.00
3 KGS  |POLY ELECTROLIGHT 20 125.00 2,500.00
Subtotal 70,800.00

MERMS|OF SALE AND OTHER COMMENTS

00D SHOULD BE ACCORDING TO FACTOR CGST 9% 1,872.00

TERMS AND CONDITIONS ONLY SGST 9% 1,872.00
TOTAL 24,544.00
Insurance
Legal/Consular

Inspection/Cert.
Other (specify)

Other (specify)
| TOTAL 24.544.00
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Sales Invoicel4

Date 2024-04-04

Shri Shyam Trading _.,.1.

Gannaur

Sonipat Invoice # 119

Customer D [

SPIP 1001 e ol SER1 (R SHEENG DETat s
Value Foods Walue Foods Freight Type FOR

Plot no 273, Phasel, HSIIDC Barhi Plot no 273, Phaset, HSIIDC Barhi
Gannaur Sonipat-131101 ' Gannaur Sonipat-131101

¥ UNIT OF UNIT
L SR.NO. MEASURE DESCRIPTION QTY PRICE TAX TOTAL AMOUNT
1 KGS

Subtotal 5,700.00
TERMS OF SALE AND OTHER COMMENTS
COODS SHOULD BE ACCORDING TO FACTORY STANDARDS £GsT 2.50% 142.50
TERMS AND CONDITIONS ONLY SGST 1.50% 142,50
TOTAL 5.,985.00
Insurance
Legal/Consular
Inspection/Cert.
Other (specify)
Other (specify)
TOTAL 5,985.00
AL "Ye
,".."),' / \'I-:
t(_ 2
\GATPY



Shri Shyam Trading 3 Sales Invdite

Date 2024-04-04
Gannaur
Sonipat Invoice # 224
Customer 1D
Value Foods Yalue Foods Freight Type FOR
Plot no 273, Phase1, HSIDC Barhi Plot no 273, Phase1, HSIIDC Barhi
Gannaur Sonipat-131101 Gannaur Sonipat-131101

UNIT OF UNIT

[ESRENG, . MEASURE DESCRIPTION PRICE TAX TOTAL AMOUNT
1 KGS O0DA 50 44.60 2,230.00

Subtaotal 2,230.00

MERMS OF SALE AND OTHER COMMENTS

GOODS SHOULD BE ACCORDING TO FACTORY STANDARDS CGST 9.00% 200.70

TERMS AND CONDITIONS ONLY SGST 9.00% 200.70
TOTAL 2,631.40
|nsurance

Legal/Consular
Inspection/Cert.

Other (specify)
Other (specify)
TOTAL 2,631.40

rERH
s
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Shri Shyam Trading Tl Sales Invdite

>
' Date 2024-13-05
Gannaur
Sonipat Invoice # 267
Customer ID
Value Foods Value Foods Freight Type FOR
Plot no 273, Phase1, HSHDC Barhi Plot no 273, Phase1, HSIIDC Barhi
Gannaur Sonipat-131101 Gannaur Sonipat-131101

UNIT OF UNIT
L SRUND, . MEASURE DESCRIPTION \ QTY PRICE TAX TOTAL AMOUNT
1 KGS  |LIME 400 9.50 3,800.00

Subtotal 3,800.00

[TERMS OF SALE AND OTHER CO NTS

GOODS SHOULD BE ACCORDING TQ FACTOR Y STANDARDS CG5T 2.50% 95.00

TERMS AND CONDITIONS ONLY SGET 2.50% 95.00
TOTAL 3,990.00
Insurance
Legal/Consular

Inspection/Cert.

Cther (specify)

Other (specify)

TOTAL 3,990.00




i i v Sales Inv
Shri Shyam Trading . 2dles Invoice
; Date 2024-13-05
Gannaur
Sonipat Invoice # 268
Customer ID
Yalue Foods Value Foods Freight Type FOR
Plot no 273, Phase1, HSHIDC Barhi Plot no 273, Phase1, HSIIDE Barhi
Gannaur Sonipat-131104 Gannaur Sonipat-131 107

aa g UNIT OF UNIT
BISRUNO. . MEASURE DESCRIPTION PRICE. ~  TAX TOTAL AMOUNT

1 _ ]
2 | 2,500.00
sooium 900 7.00 6.300.00

- Subtotal 18,400.00|
TERMS OF SALE AND OTHER
) FACTOR) CGST 9.00% 1,656.00
TERMS AND CONDITIONS ONLY SGST 9.00% 1,656.00
TOTAL 21,712.00
ll'rSLll‘aﬂCE'

Legal/Consular
Inspection/Cert,

Other (specify)

Cther (specify)

TOTAL 21,712.00
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View Transaction Details

ALUE(INR)-357202000001 54

Value Date: 15/05/2025 Entry Date: 15/05/2025 %
Amount Type: Dr, Amount: INR 4,500.00
Sending Bank Reference: $16151765 Supplementary Details:
Additional Details (Tag 88): Reference for Account
Chwiner

Transaction Remarks: BARBD2513567TT873/LAB/ILAB

Transaction Time: 15/05/2025 01:33:07 PM Branch Name GANNAUR, HARYANA
IST



UE(INR)-35720200000154

Value Date:
Amount Type:
Sending Bank Reference:

Additional Details (Tag 88):

Transaction Remarks:

Transaction Time:

5443

119

View Transaction Details

15/05/2025
Dr.

$16151775

BARBD25135677874/HSPCB//GEP
IL HSPCB

15/06/2025 01:33:08 PM
IST ~

Entry Date: 15/05/2025
Amount: INR 75,000.00
Supplementary Details:

Reference for Account
Cramner

Branch Name: GAMNAUR, HARYANA
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VAKALATNAMA ]

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL to whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi-110001
Mob:; 988888 4445, Email: siddharth.batra@satramdass.com

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be fried or heard and also in the Appellate Court including High Court subject fo
paymenti of fees separately for each court by me/us.

To sign file, verify and present pleadings, appedls, cross-objections or pefitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit fo arbitrafion any differences or
disputes that may arise touching or in any manner relating fo the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practifioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of afforney on our behalf.

And |/We the undersigned do hereby agree fo ratify and confirm all acis done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all infents and
proposes. And |/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecufion of the said case until the same is paid up. The fee setiled
is only for the above case and above Court. I/We hereby agree that once fee is paid, |/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this23rdgay of.... AUgust 2025
Accepted, identified and certified subjected to the terms of the fees.

\)
% e
[SIDDHARTH BATRA] [ARCHNA YADAV]
[ @, |
[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]
Advocates
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